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EiA Study for Phase Il Davetopment of Krishnapatnam Port

C10713106 .
il TIA Repost R0 1ev, U
Appendix D Responses on Minutes of Environmental Public Hearing Meeting on Proposed Phase [
Development of Krishnapatnam Port
Date of Public Hearing - 20" February 2009
Venue : Mandal Parishat Elementary School, Krishnapatnam, $ri Potti Sriramulu Nellore  District
S.No | Public View Response made by KPCL Section Reference in Final

ElA Repart
1. | Environmental [mpact Assessment | For better understanding of the local people, the Executive | Nil

(ElA) should have been written in | Summary of Enviconmental Impact Assessment Siudy Report
Colloquial  Jargen  for  better | which details the project development plan (Phase-ll), status of
understanding of local people baseline environmental conditions, Likely environmental and

: social impacts due 1o Phase-t development of Por,
envirenmental management plan (proposed mitigation measures,
monitoring plan and greenbelt development} and project benefils
etc. are writien in local language (Telugu alss). In the EiA report,
the Colloguial Jargon of some of the species is given to the extent
possible. The Executive summary (Telugu & English) was
displayed in all the four mandal offices and village panchayats for
easy access to the local people and to make them aware about

LEE

ﬁ the project details. \
3 2. | Rationale behind choosing 10 km | The study area of 10 kum is considered as per the Guidelines of | Seclion 1.9.1 of Chapter 1
; ‘ radius for EIA study MoEF. As per the EIA Manual of MoEF, the impact zone shall be

determined through & screening approach and accordingly the
manitoring location networks (for Air, water, soil and nocise) are
developed. As per the EIA manual the impact region would be
about 7-10 km from the periphery of the proposed development
area. Hence, a study area of 10 km from the project site centre
has been considered and the study was conducted accordingly.

In the study area, four mandals are faliing. The socio-gconomic

Appendix D Responses on Minutes of Environmental Public Hearing Meeting on Proposed Phase it Development of Krishnapatnam Port
Page D-1
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EIA Stuay for Phase-lt Development of Krishnapatnam Port
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S.No | Publie View Response made by KPCL Section Reference in Final
EIA Report
conditions in these four mandals have been established. ) |
3. | Greenbelt of 100 m width 'may "be | As per tve Phase-ll development plan, a minimum of 50' m wide | Existing greenbelt details °
provided gfcund the Port in fieu of | Greenbelt wolld be' developed ait along port boundary especially | are discussed in Section
propesed 58 m width. Also, 33 % of | at places whesé the vilages are in proximily 1o the port; Also, itis | 2371  and propesed
total arsa may be developed as | proposed to develop 20 m wide greenbelt along the stockyards. | greenbeit details are
Greenbeli. The total area of proposed greenbell is 80 ha, which is equal to | provided in Section 2.5.15
10% of total area for the Phase-l development of Port. Also, as | of Chapter 2,
part of Phase-i development of Port, 80 acres of area is being
developed as Green belt. The likely impacts on air quality due to
the proposed Phase-ll developmental activities of the port have
been predicted Gsing ISCST3 model and the results show that the
air quality parameters are found {c be with in the standards
stipulated by CPCB/MoEF, Since pori deveiopment is a water
front based facility and relatively less poliution intensive, it may
not be required to allocate 33% of the total area for Green beit
development.
4. ) Dedicated transportation for | The Government of Andhra Pradesh (GoAP) has developed z | Seciion 2.5.13 of Chapter 2.
Krishnapatnam  Port  shall be | dedicated four lane road cum rail corridor from Venkatachalam on
devejoped 1o avoid inconvenience | NH-5 to Krishnapatnam Port.
to the local people by using village | This dedicated rail road link to the porl will ensure quick
roads. movemant of goods, safety to the local pecple and the existing
traffic in the region as the NH-5 itself forms a part of the Six Lane
Golden Quadrilateral.
KPCL will also sirictly adhere fo the Environmental mitigation
measures while transpering the cargo.
5 1 Roads were damaged due to} The dedicated four lane road now diverted the traffic from the | Nil
transportation of lren Ore, vilage roads. Road damages, if any are however not directly
related fo {ron Qre transportation to the port, but due to overall
ongoing developmenial activities in the region.
8. | Port authorities have tc  1ake | All the fatalities (iraffic accidents) caused are not directly related | Nil

Appendix D Responses on Minttes of Environmental Public Hearing Meeting on Proposed Phase 1) Development of Krishnapatnam Port

Page D-2

8€€


Sangeeta
Text Box




Sangeeta
Text Box


340 230


Sangeeta
Text Box


341 231


Sangeeta
Text Box


342 232


Sangeeta
Text Box


343 233


Sangeeta
Text Box


344 234


Sangeeta
Text Box


Action taken on MOEFR Clearance foi' Krishnapatnam Port ~-Phase-II dated 13.11.2009

S1.No,

Observations as per MOET

Action taken

5. Specitic Conditions

I

All the conditions as stipulated by the Forests & Environment Department,
Govt. of Andhra Pradesh vide letter No.2286/CZMA/2009, dated
11.05.2009 shall be strictly complied.

Noted

3\)

All the details / information submitted by the project proponent vide letter
No KP/MOEF/PH-I1 74, dated 17.08,2009 ghall be stiictly complied.

Noted

75}

The hydro-dynamic studies shall be undertaken to ascertain the npact to
the shoreline in the streteh and ecologically sensitive areas and the report

shall be submitted to the Ministry.

The hydro-dynamic studies to ascertain the impact of port
development to the shoreline 1n the stretch have hisen carried out
through M/s.HR Wallingford, London. No long term bmpact is
noticed due: to minimal net drift along the coastline. However as
recommended by them in their report dated Qctober, 2007 —
7 Kms. both North and South of the coastline is being monitored

through M/s.Indian National Centre for Ocean Information

Services, Hyderabad using sateliite imagery. From the INCOIS

report for the years ending October, 2008 and Jamuary 2010 the
coastline is found to be stable. Further studies are being

contirmed.
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4 Ministry has taken a decision that the plantation of mangroves shall be | As the mangroves are highly sensitive to the soil conditions and
undertalen on an area of 50 ha., as the Phase-1{ of the project spreads over | the tidal and hydrological conditions, suitable areas around the |
800 he. pout ave being identified through the District Admimstration for
allotment of land [or development of mangroves as a part of
'! Phase-IT of the project.
5. Six montlﬁ-yw“i-ﬁaiﬁtoring shall be carried out and a bélﬁﬁmﬁlive anal ysis | Periodic monitoring of various parameters is being carried out
shall be made to examine for any mitigative measures required. and six monthly comparative analysis reports are being made to
| identify mitigative measures required of any
;_ 6. | The temperature, salinity and tidal inflow shall be monitored weekly. These are the stdics prescribed for the Intake Pump House.
‘ i The parameters would be monitored on Conumssion-i_ng of the
Desalination Plant.
7. | The greenbelt of T00 m. width shall be developed around the coal stack | As per the request in the public hearing 100m width of Greenbelt
yard asperthe request in the phblic hearing. - i% being developed arciund the port boundary.
" 8. Tinpact on the drawal of the water from the Kandaleru Creek shall be | The pattern of siltation, currents and impact on Navigation at the
regularly monitored and report submitted to the Ministry, Intake Pump House will e menitored on commissioning the
tacility.
9. Continuous menitoring on disposal of dredged material shail be put in | The dispersion of dredged }ﬁéfi{fﬂi.Qf-fi'{é"dﬁiﬁping grqﬁiids shall
p]aﬁe for both pre and post monsocon periods, . be monitored during the process of capital dredging.
>>>>> 10. | No construction work other than those permitted in Coastal Regulation ; No coastrection work other than that permitted in Coastal
Zone Notification shall be canded out in Coastal Regulation Zone area. Regulation Zone Notification shall be carried out in CRZ Area.
(500m from Coast and 200im from Khandaleru).

A
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11.

12.

377

mentioned in the EC. The bridges are not mentioned in the EIA/Approved Master
Plan/EC. No excavation and dumping were noticed on wetlands/forest areas.

The construction material shall be obtained only from approved quarries.

It was informed that the construction material is being obtained only from approved
quarries.

Adequate precautions shall be taken during transportation of the construction
material so that it does not affect the environment adversely.

It was informed that precautions are being taken during transportation of the
construction material.

Full support shall be extended to the officers of this Ministry/Regional Office at
Bangalore during inspection of the project for monitoring purposes.

The project authorities extended necessary co-operation during the visit,

Ministry of Environment & Forests or any other competent authority may stipulated
any additional conditions or modify the existing ones, if necessary.

The project authorities have agreed for this condition.

The Ministry reserves the right to revoke this clearance if any of the conditions
stipulated are not complied with the satisfaction of the Ministry.

The project authorities have agreed for this condition.

In the event of a change in project profile or change in the implementation agency,
a fresh reference shall be made to the Ministry of Environment and Forests.

The project authorities have informed that as against 3064 acres of designated
area, they are utilizing only 2273 acres for port operations. However stock piles
and berthing front needed to be marginally re-adjusted within the overall
designated area. For this the APCZMA has accorded NOC vide Letter dated
02.02,2013 for the modifications in layout. The Principal Secretary, I&I (Ports)
GOAP addressed Letter No.916/P.1/2012-2, dated 28.03.2013 informed the factual
positions of lands so far transferred on lease to the port among others. The EFS&T
Dept. of GoAP videits letter dated 17.05.2013 addressed MoEF for approval. It was
informed that the request submitted by KPCL vide Letters dated 28.05.2013 and
dated 9.7.2013 is under the consideration of MoEF.

The project proponents shall inform the Regional office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned
authorities and the date of start of land development work.

Details were furnished to the MoEF Regional Office, Bangalore by the project
authorities. The date of Financial Closure: 17.08.2009, Approval of the Project by
GoAP: 04-08-2009 and the start of Land Development work 11-08-2009.

Andhra Pradesh Pollution Control board shall display a copy of the Clearance letter
at the Regional Office, District Industries Centre and Collector’s Office/Tehsildar's
Office for 30 days.

It was informed that this condition was complied with by APPCB.

These stipulations would be enforced among others under the provisions of Water,
Air, E(P) Act, PLI Act, 1991 and EIA, Notification 1994, including the amendments
and rules made thereafter.

The project authorities have agreed for this condition.
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F. No. 11-62/2009-1IA.III
Government of India
Ministry of Environment, Forest & Climate Change
(IA.III Section)
Indira Paryavaran Bhawan,
Jor Bagh Road,
New Delhi - 3

Dated: 18th August, 2015

To
The Director and CEO,
M/s Krishnapatnam Port Company Ltd,
P.O. Bag No. 1, Krishnapatnam Village,
Muttukuru Mandal, SPSR
District Nellore (Andhra Pradesh),

Subject: ‘Development of Krishnapatnam Port Phase-II’ at
Krishnapatnam, Sri Potti Sriramulu, District Nellore (Andhra
Pradesh) by M/s Krishnapatnam Port Company Ltd - Extension
of validity of Environmental and CRZ Clearance - reg.

Sir,

This has reference to your application No. KP/MoEF/130 dated
21.10.2014 and subsequent letter dated 30.10.2014, submitting the above-
mentioned proposal to this Ministry for grant of extension of validity of
Environmental and CRZ Clearance granted vide letter No. F.No.11-62/2009-
IA-III dated 13.11.2009, in term of the provisions of the Coastal Regulation
Zone, 2011 and Environment Impact Assessment (EIA) Notification, 2006
under the Environment (Protection), Act, 1986.

2, The proposal for extension of validity of Environmental and CRZ
Clearance granted for ‘Development of Krishnapatnam Port Phase-II’ at
Krishnapatnam, Sri Potti Sriramulu, District Nellore (Andhra Pradesh) by
M/s Krishnapatnam Port Company Ltd, was considered by the Expert
Appraisal Committee (EAC) in the Ministry for Infrastructure Development,
Coastal Regulation Zone, Building/ Construction and Miscellaneous projects,
in its meeting held on 23rd — 24th April, 2015.

&, The details of the proposal, as per the documents submitted by the
project proponents (PP), and also as informed during the above said EAC
meeting, are reported to be as under:-

(i) Environmental Clearance were issued for Phase-1 during July, 2006 to
develop 3 berths and handle a cargo of 28 MTPA and for Phase-II during
November, 2009 to develop 14 berths and handle additional cargo of 44.3
MTPA of Cargo + 3.3 MTEUs of container cargo. CFO was issued by Andhra
Pradesh Pollution Control Board (APPCB) during 2009 and is being renewed
periodically.

(i) The Environmental and CRZ Clearance accorded by the MoEF, vide letter
F.No.11-62/2009-IA.1II dated 13.11.2009 for Phase-II.

Extension of Clearance KPT / Page 1 of 2
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(i) Owing to delays, in handing over of the designated land by the
Government of Andhra Pradesh, as of now, about 70% of the overall
infrastructures envisaged in the Phase-II development comprising extension of
breakwater, berths, capital dredging and ancillary works have been completed,
barring some more berths, cargo handling facilities and capital dredging.

4. The EAC in its 147t meeting held in 23rd - 24th April, 2015 has
recommended the project for grant of extension of validity of Environmental
and CRZ Clearance dated 13.11.2009 for a period of three years. As per
recommendations of the EAC, the Ministry of Environment, Forest & Climate
Change hereby extends the validity of the Environmental and CRZ Clearance
upto 12.11.2017.

T O. All other conditions in the Environmental and CRZ Clearance No. 11-
62/2009-IA-1I1 dated 13.11.2009, shall remain unchanged.
% a20l®

(S.K. Srivastava)
Scientist E
Copy to:
1. Chairman, Andhra Pradesh Coastal Zone Management Authority and
Special Chief Secretary to Government, E.F.S & T. Department Government
of Andhra, Pradesh Secretariat, Hyderabad- 2
2. The Chairman, CPCB, Parivesh Bhawan, CBD-cum-Office Complex, East
Arjun Nagar, Delhi — 32.
3. The Chairman, Andhra Pradesh Pollution Control Board, Paryarana Bhawan,
A-1II, Industrial Area, Sanathnagar, Hyderabad - 18
4. Additional Principal CCF (C), Ministry of Environment, Forests and Climate
Change, Regional Office, 1st Floor, Handloom Export Promotion Council, 34,
Cathedral Garden Road, Nungambakkam, Chennai - 34
5. Guard File
6. Monitoring Cell
8 3{ 20[5
(S.K. Srivastava)
Scientist E
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ANDHRA PRADESH POLLUTION CONTROL BOARD
D. No. 33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
_oldf (SAF Chalamalavari Street, Kasturibaipet, Vijayawada — 520 010

ANDHRA PRADESH

———— Website: www.appcb.ap.nic.in

A\ T/ 4
N4

Member Secretary

RED CATEGORY
RENEWAL OF CONSENT & AUTHORIZATION ORDER

Consent Order No: APPCB/VJA/NLR/11344/CFO/HO/2018- 29/07/2018

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act
1981 and amendments thereof and Authorisation under Rule 6 of the Hazardous and Other Wastes
(Management & Transboundary Movement) Rules, 2016 & Amendments thereof and the rules and
orders made there under (hereinafter referred to as 'the Acts’, ‘the Rules’) to:

M/s. Krishnapatnam Port Company Ltd.,
Krishnapatnam (V), Muthukur (M),
SPSR Nellore District — 524 344, A.P.
E-mail: info@krishnapatnamport.com

(Heremafter referred to as 'the Applicant') authorizing to operate the industrial plant to discharge the

effluents from the outlets and the quantity of emissions per hour from the chimneys as detailed
below:

i. Outlets for discharge of effluents:

Outlet Outlet Description Max Daily Point of Disposal
No. Discharge
1 Domestic effluents after 300 KLD [Treated water shall be used for Plantation
treatment in STP within the premises.

ii) Emissions from chimneys:

Chimney Description of Chimney
No.
1 Stack attached to 1 x 380 KVA, 2x 320 KVA, 9 x250 KVA, 4x 160 KVA, 5 x

125 KVA, 1 x500 KVA, 2 x320 KVA, 4 x 82.5 KVA DG Sets

iii) Hazardous Waste Authorisation (Form — II) [See Rule 6 (2)]:

M/s. Krishnapatnam Port Company Ltd., SPSR Nellore District is hereby granted an authorization
to operate a facility for collection, reception, storage, treatment, transport and disposal of
Hazardous Wastes namely:

» Hazardous Wastes With Disposal Option:
| S.No | Name of Hazardous Waste | Stream | Quantity | Method of disposal |

Validity unknown

Digitally Signed \YADAV (MAHESH
PENTAPALLI)
Date : 30-Jul-2018 1 149 1BT

Single Desk Approval Ref Id : SDPCB066180104
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1. ‘Waste oi1l/Used oil from D.G. 5.1 of 350 KLPA |Authorised
Sets, vehicles, dredgers and other | Schedule — I Reprocessors/
machinery Recyclers.

2. Waste oil from Ships 5.1 of 2.5 Lakh

Schedule — 1 LPA

This consent order is valid for handling various port activities with capacities as indicated
below:

S. No Products Quantity

1. Coal 46.5 Million Tons/ Annum

2. Iron Ore 8 Million Tons/ Annum

3. Fertilizers, Food Grains, Sugar, Cement &
Cement Clinker, Barites, Feldspar, Edible 9.0 Million Tons/ Annum
Oils (General Cargo)

4 Bulk Liquid Cargo (POL Berth) ---

5. Container Cargo 2.0 MTEUs/ Annum

6. No. of Berths 11 Berths

This order is subject to the provisions of "the Acts’ and the Rules’ and orders made thereunder and
further subject to the terms and conditions incorporated in the schedule A, B & C enclosed to this
order.

This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 315! October, 2023.

VIVEK YADAY IAS, MS(VY), O/o MEMBER SECRETARY-APPCB

To

M/s. Krishnapatnam Port Company Ltd.,
Krishnapatnam (V), Muthukur (M),
SPSR Nellore District — 524 344, A.P.

Copy to:

1. The JCEE, ZO: Vijayawada for information and necessary action.
2. The JCEE (UH: II), Vijayawada for information.
3. The EE, RO: Nellore for information and necessary action.

SCHEDULE-A

1. Any up-set condition in any industrial plant / activity of the industry, which result in, increased
effluent / emission discharge and/ or violation of standards stipulated i this order shall be
mformed to this Board, under intimation to the Collector and District Magistrate and take
immediate action to bring down the discharge / emission below the limits.

2. The industry shall carryout analysis of waste water discharges or emissions through chimneys
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for the parameters mentioned in this order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The industry shall put up two sign boards (6x4 ft. each) at publicly visible places at the main
gate indicating the products, effluent discharge standards, air emission standards, hazardous
waste quantities and validity of CFO and exhibit the CFO order at a prominent place in the
factory premises.

5. Not withstanding anything contained in this consent order, the Board hereby reserves the right
and powers to review / revoke any and/or all the conditions imposed herein above and to
make such variations as deemed fit for the purpose of the Acts by the Board.

6. The industry shall file the water cess returns in Form-1 as required under section (5) of Water
(Prevention and Control of Pollution) Cess Act, 1977 on or before the 5th of every calendar
month, showing the quantity of water consumed in the previous month along with water meter
readings. The industry shall remit water cess as per the assessment orders as and when
issued by Board.

7. The applicant shall submit Environment statement in Form V before 30th September every
year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

8. The applicant shall make applications through Online for renewal of Consent (under Water
and Air Acts) and Authorization under HWM Rules at least 120 days before the date of
expiry of this order, along with prescribed fee under Water and Air Acts and detailed
compliance of CFO conditions for obtaining Consent & HW Authorization of the Board. The
mndustry should immediately submit the revised application for consent to this Board in the
event of any change in the raw material used, processes employed, quantity of trade effluents
& quantity of emissions. Any change in the management shall be informed to the Board. The
person authorized shall not let out the premises / lend / sell / transfer their industrial premises
without obtaining prior permission of the State Pollution Control Board.

9. Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Andhra Pradesh
Water Rules, 1976 and Air Rules 1982, to Appellate authority constituted under Section 28
of the Water(Prevention and Control of Pollution) Act, 1974 and Section 31 of the
Air(Prevention and Control of Pollution) Act, 1981.

SCHEDULE-B
Water Pollution:
1. The industry shall comply the following effluent standards based on the disposal points
permitted:
QOutlet Parameter Concentration
1 pH 5.5-9.0
Total Suspended Solids (TSS) 1000 mg/l
Total Dissolved Solids (TDS) 2100 mg/l
Oil and Grease 10.0 mg/l
COD 250 mg/l
BOD 100 mg/1

2. The industry shall take steps to reduce water consumption to the extent possible and
consumption shall NOT exceed the quantities mentioned below:
| S.No | Purpose | Quantity |
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1. Dust suppression 1050.0 KLD
2. Domestic 400.0 KLD
3. Gardening / Irrigation 400.0 KLD
4, Miscellaneous (Fire protection services) 650.0 KLD
Total 2,500.0 KLD

Separate meters with necessary pipe-line shall be maintained for assessing the quantity of
water used for each of the purposes mentioned above for Cess assessment purpose.

3. The additional water quantity of 500 KLD shall be used for dust suppression measures only,
as committed by the Port in the CFO meeting held on 13.08.2015.

4. The Krishnapatnam Port shall comply with emission limits for DG sets upto 800 KW as per
the Notification G.S.R.520 (E), dated 01.07.2003 under the Environment (Protection)
Amendment Rules, 2003 and G.S.R.448(E), dated 12.07.2004 under the Environment
(Protection) Second Amendment Rules, 2004. In case of DG sets more than 800 KW shall
comply with emission limits as per the Notification G.S.R.489 (E), dated 09.07.2002 at serial
10.96, under the Environment (Protection) Act, 1986.

Air Pollution:

5. The industry shall comply with ambient air quality standards of PM10 (Particulate Matter size
less than 10mm) - 100 mg/ m3; PM2.5 (Particulate Matter size less than 2.5 mm) - 60 mg/
m3; SO2 - 80 mg/ m3; NOx - 80 mg/m3, outside the factory premises at the periphery of the
industry.

Standards for other parameters as mentioned in the National Ambient Air Quality Standards
CPCB Notification No.B-29016/20/90/PCI-1, dated 18.11.2009.

Noise Levels: Day time (6 AMto 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A)

6. The Port shall take all measures including latest available technologies to comply with above
ambient air quality standards.

7. The Krishnapatnam Port shall not increase the capacity beyond the permitted capacity

mentioned in this order, without obtaining CFE & CFO of the Board.

Coal stack heights in all coal yards shall not be more than 12mits.

The industry shall ensure required wetness all the time on the surface of stock piles to avoid

the dust emissions from the stock piles.

10. The industry shall install sufficient number of CAAQM stations in between the villages and the
port area. The stations shall be located at the periphery of the villages to monitor all the
parameters given in the consent order.

11. The Port shall link the 29 CAAQM station to Board website within one month.

12. Unloading of iron ore from the railway wagons house should be carried out with wagon
tipplers only, in case, handling of iron ore is more than 6 MTPA. As and when iron ore
handling is to be done intermittently, it should be handled with water sprinkling system at high
pressure with swiveling type nozzles operated regularly to cover entire stockpile. Nozzles
shall be operated along stockpile at regular Intervals to cover stockpile height and width.

© ®

General:

13. The MDSS system shall be in operation wherever the stock of any bulk material (Dusty
cargo) is piled in a way to ensure wetness on the surface of stock piles.
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As regards to deviation in location of facilities such as stock piles and other facilities, from the
originally envisaged plan, amendments for the EC and CFE have to be obtained immediately.
In no case the Hazardous chemicals shall be handled openly in the Port either from or into the
ship. Hazardous Chemicals if any shall be handled only in closed containers. Hazardous
chemicals / cargo shall not be stored in CRZ area.
The port shall maintain the existing green belt with adequate width and density and in vacant
places.
The Krishnapatnam Port shall use road sweeping machines to clean all port internal roads
regularly.
The Krishnapatnam Port shall ensure that the trucks transporting cargos to outside the port
shall be covered with tarpaulin to avoid fugitive emissions / spillages.
All conveyor belts and other transfer points shall be covered with GI sheets to mitigate
fugitive emissions generated during conveying of dusty cargos.
The Krishnapatnam Port shall maintain water sprinklers for effective control of fugitive
emissions generated during handling of cargo and increased volume of vehicular traffic.
The industry shall maintain Mechanical Dust Suppression System (MDSS) for stock yards,
dusty cargo berths and conveyor belts.
The Port shall develop and maintain 100 m width greenbelt along the periphery & 20
m width around coal & iron ore stack yards.
The Krishnapatnam Port shall maintain empty dusty cargo vehicles washing system to clean
dusty cargo empty vehicles.
The Krishnapatnam Port shall record the energy consumption for the energy meters provided
for Sewage Treatment Plant (STP), pump houses to water sprinklers / dust suppression
measures and Air Pollution Control Equipments (APCE).
The Krishnapatnam Port shall not allow any hazardous wastes through the port other than
waste oil / used oil generated in the Port without prior permission of Board and shall comply
with EC conditions The Krishnapatnam Port shall not store any hazardous waste within the
premises a per the time frame mentioned in HWM Rules.
In case a leaky container of hazardous cargo is found, a separate permission of the Board
may be obtained after establishing the quality and the type of waste for disposal.
Alltypes of the fertilizers should be stored in the closed warehouses only. The Port should
ensure that there should not be any open storage of urea or any other fertilizer materials.
There shall not be any effluent generation.
The Krishnapatnam Port shall store fuel oils used for construction equipment, vessels
and vehicles in a well designed manner and protect them against fire hazards by construction
of compound wall to prevent access to unauthorized elements. The surface run off from
storage area shall pass through oil water separator before being discharged.
The Krishnapatnam Port shall provide fire detection and fire fighting facilities with adequate
water storage in fire prone areas in consultation with Directorate of fire fighting.
The Krishnapatnam Port shall comply latest technologies for controlling fugitive emissions
including the following;
a. Fully mechanized handling equipment for loading and unloading operations.
b. Closed conveyor belt with water sprinkling arrangement for suppression of dust while
conveying dusty cargoes like coal, iron ore etc.,
c. Specially designed iron ore ship loader with necessary precautions to reduce drop
height of iron ore into the ship.
d. Mechanical water sprinkling shall be provided on roads and at dusty cargo storage
areas for suppression of dust.
The Krishnapatnam port shall maintain adequate number of ground water monitoring location
on scientific basis and the same shall be monitored every six months.
The Krishnapatnam port shall construct the storm water drains to avoid the contamination of
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runoff with other effluents.

The Krishnapatnam port shall regularly clean the drains to avoid siltation.

The Krishnapatnam port shall operate Sewerage Treatment Plant (STP) and after treatment
waste water should be used for washing purposes/flushing of sewers /green belt development
etc, treated sewage should not be disposed into the sea.

The Krishnapatnam port shall monitor compliance through Environment Management Cell
with qualifies and trained staff.

The Krishnapatnam Port shall maintain onsite emergency action plan after carrying out risk
analysis and hazop studies.

The Krishnapatnam Port shall comply with the conditions of CFE order dated 08.05.2010.
The Krishnapatnam Port shall submit monthly monitoring reports to RO: Nellore.

The Krishnapatnam Port shall follow the directions issued by the Board from time to time.
The Port shall comply with standards and directions issued by CPCB / MoEF&CC as and
when notifications are issued.

The Port shall submit compliance report on the conditions mentioned in the consent order

every six months i.e., on 15! of January and July of every year to the Regional Office/ Zonal
Office.

SCHEDUILE - C
[See rule 6 (2)]
[CONDITIONS OF AUTHORISATION FOR OCCUPIER OR OPERATOR
HANDLING HAZARDOUS WASTES]

. All the rules and regulations notified by Ministry of Environment and Forests, Government of

India under the E (P) Act, 1986 in respect of management, handling, transportation and
storage of the Hazardous wastes should be followed.

The industry shall not store hazardous waste for more than 90 days as per the Hazardous and
Other Wastes (Management & Transboundary Movement) Rules, 2016.

. The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way in

their premises till its disposal to the manufacturers / dealers on buyback basis.

The industry shall maintain 7 copy manifest system for transportation of waste generated and
a copy shall be submitted to concerned Regional Office of APPCB. The driver who
transports Hazardous Waste should be well acquainted about the procedure to be followed

in case of an emergency during transit. The transporter should carry a Transport Emergency
(TREM) Card.

. The industry shall maintain proper records for Hazardous and Other Wastes stated in

Authorisation in FORM-3 ie., quantity of Incinerable waste, land disposal waste, recyclable
waste etc., and file annual returns in Form- 4 as per Rule 20 (2) of the Hazardous and Other
Wastes (Management & Transboundary Movement) Rules, 2016.

VIVEK YADAY IAS, MS(VY), O/o MEMBER SECRETARY-APPCB
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M/s. Krishnapatnam Port Company Ltd.,
Krishnapatnam (V), Muthukur (M),
SPSR Nellore District — 524 344, A.P.
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L ANDHRA PRADESH POLLUTION CONTROL BOARD
mmmmmmmm D. No. 33-26-14 D/2, Near Sunrise Hospital, Pushpa Hote] Centre,
mﬁ%ﬁﬁ'ﬁ Chalamalavari Street, Kasturibaipet, Vijayawada - 520 010
e Website: www,appeb,ap.nic.in
uph

ST
Amepndment erder. No: APPCB/VJA/NLR/11344/CFO/H0/2018- 30/08/2018

Sub:  APPCE - UH: TV - CFO: VJA - M. Krishnapatnam Port Company Ltd, Krishnapatnam
(V}, Mutlular (M), SPSR Nellore District - CFO Amerndment — Issued -Reg,

Ref: 1. Consent order No: APPCB/VIA/NLR/11344/CFO/HO/2018 dt. 29.07.2018,
2. EC order Ne. F. No, 10-22/2005-1A-111, dt. 26.07.2005 (Phase-1) issued by
MoE&F, Gol. s
3. BC order No. F. No. 11-62/2009-1 A-II1, dt. 13.11.2009 (Phase-IT) issued by
MoE&F, Gol.
4. Industry’s request letter No. KP/APPCB/12 dt. 14.02.2018 received at RO,
Neliore on 22.02.2018. ‘

5. RO:Nellore Lr. No. N-641/PCB/RO-NLR/2017-3171, dated 05.03.2018.

6. CFO Committee Meeting held on 15.03.2018,

7. Lr. No.17/SEIAA/AP/SEAC mtgs Bllow-up/2015-498 dt.06. 06.2018 issued by
SETAA, AP,

8. CFO Commitee Meeting held on 19.07.2018.

#ogodk

The Board vide reference 13! cited has issued combined CFO&ITWA order to M/s,
Krishnapatnam Port Company Ltd, Krishnapatnam (V), Muthukwr (M), SPSR. Nellore District
duly stipulating conditions with validity upto 31.10.2023.

The industry in the reference 4th cired requested the Board to issue an amendment to CFO
for storage & handling (including container stuffing & de-stuffing) of Hazardous chemicals Non CRZ
area of the Port ares.

The EE, RO: Nellore in the reference 51 cited submitted report on the request made by the
industry.

The issue was placed in the CFO committee meeting held on 15.03.2018. After detafled
discussions, the committee recommended to issue amendment to CFO subject to the confirmation
of applicability of EC as per EIA Notification, 2006 at SL6 (b) “Isolated storage & handling of
Hazardous chemicals (As per threshold planning quantity indicated in cohmn 3 of schedule 2 & 3 of
MSIHC Rules 1989 amended 2000),

Vide ref. 7" cited, the SEIAA vide Ir. dt.06.06.2018 stated that M/s. Krishnapatnam
Port Company Ltd has already obtained Envirctmental Clearance for handling of hazardous
chemicals and recommended that APPCB i the competent authority for providing valid
authorization for handling / storing of hazardous chemicals beyond CRZ area and within the port
area.

The issue was again placed in the CFO committee meeting held on 19.07.2018 along with
renewal of consent application. After detailed discussions, the committee recormmended to issue to
renewal of CFO&HWA and consider the request of the industry for handling / storing of hazardous
chemicak beyond CRZ area and within port area in the consent order.

The Board after careful exammation, bereby issues the following amendment to the
CFO&ITWA order issued vide reference 1 3¢ cited under section 25/26 of the Water (Prevention &
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Control of Pollution) Act, 1974 and under section 21 of Alr (Prevention & Control of Pollution) Act
1981 and amendments theraof and Authorisation under Rule 6 of the Hazardous and Other Wastes
(Management & Transboundary Movement) Rules, 2016 and amendments thereof:

Amendment;

PR L

The Condition No. 15 of Schedule - B of CFO &HWA order d1.29.07.201 8 shall be substituted
with the following: ’

“In no case the Hazardous chemicals shall be handled openly either from or into the ship.
The storage and handling (including container stuffing and de-stuffing) of hazardous

chemicals / Carge shall be carriedout non CRZ arca of the port-area.”

All other conditions mentioned in Schedules A, B & C of the CFO&HWA order issued by the
Board vide reference 15" gited including the validity i.e. 31,10.2023 remain same.

VIVEK YADAY 1AS
MEMBER SECRETARY

To

M/s. Krishnapatnam Port Company Ltd,
Krishnapatnam (V), Muthukuor (M),
SPSR Nellore District - 524 344, AP,
E-mail: info@ krishnapatnamport.com

Copy to:

1. The JCEE, Z0O: Vijayawada for information.
2. The EE, RO: Nellore for information and necessary action.
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Andhra Pradesh Coastal Zone Management Authority (APCZMA)
Andhra Pradesh
Ministry of Environment Forests & Climate Change
, Government of India
D.N0.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, Vijayawada-520010

300

Letter No. 202/CRZ/IND/2019 20 Dt. 21.05.2020

To
The Secretary,
Ministry of Environment and Forests and Climate Change,

Indira Paryavaran Bhavan, Jorbagh Road,
New Delhi - 110 003.

Sir,
Sub:  CRZ - M/s. Krishnapatnam Port Company Ltd (KPCL) - Proposal for
Phase-III expansion of existing Deep Water Port at Krishnapatnam,
Muthukuru Mandal, SPSR Nellore District, Andhra Pradesh - Clearance
under the provisions of the CRZ Notification, 2011 - No Objection
certificate (NOC) - Issued - Reg.

Ref: 1. M/s. Krishnapatnam Port Company Ltd (KPCL), letters dated

13.12.2019 & 24.04.2020

2. EFS&T Memo. No. EFS01-ENVOPEST(CZMA)/14/2019-SEC-],
dated: 18.11.2019

3. APPCB 0.0.No.12(c)/CRZ/Officers Committee/2019-1699, dated:
26.12.2019

4. CRZ - Officers Committee meeting held on 22.04.2020 at APPCB,
Head office, Vijayawada.

*%

In the reference 1%t cited, M/s. Krishnapatnam Port Company Limited (KPCL),
submitted proposal for the Phase-III expansion of existing Deep Water Port located at
Krishnapatnam Village, Muthukuru Mandal, SPSR Nellore District. The applicant sought

the clearance under the provisions of CRZ Notification, 2011.

2. The Agenda of the Project proposal i.e., Phase-III expansion of M/s. Krishnapatnam
Port Company Limited, was placed in the meeting held on 22.04.2020 with Officers
Committee at APPCB, Head office, Vijayawada. The Officers Committee has examined the
agenda of this project proposal in detail and recommended to issue No Objection
Certificate ( NOC) for the proposed project i.e., Phase III Expansion of Krishnapatnam
Port, SPSR Nellore District, Andhra Pradesh, subject to the implementation of safety

regulations including guidelines issued by the Ministry of Surface Transport, Government
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of India and also subject to further terms and conditions for implementation of

ameliorative and restorative measures with following conditions:

PART A: Specific Conditions:

(1) The Project Proponent shall comply with all the conditions stipulated in the
Environment & CRZ Clearances, CFEs, CFOs issued to M/s. KPCL Phase - I and
Phase - II projects in this Phase III project also

(if) The proposed constructions shall conform to the norms prescribed in CRZ
Notification issued by the Ministry of Environment and Forests, Government of

India S. O. No.19(E), dated 06-01-2011.

(iii)  No activity on ground shall be undertaken without obtaining Environmental
Clearance from the Ministry of Environment and Forests, Government of India
as per S. O. No.19(E), dated 06-01-2011.

(iv)  Continuous monitoring of circulation of seawater shall be carried out every six
months by engaging a reputed agencies like NIOT. The Port shall undertake the
study of Multi-censor, multi date data to study the sedimentation Studies in the
Inner harbour channel in addition to the in-house studies undertaken as part of
regular monitoring of sedimentation in the harbour channel. The monthly
reports shall be submitted to APPCB.

(v) Study on marine bio-diversity by engaging a reputed organizations /
universities having a proven expertise in the relevant field shall be taken up.
Similar monitoring mechanism shall be developed for monitoring terrestrial part
to determine the impacts.

(vi) The Port authorities shall continue to nourish the beaches located on the
northern side of North Breakwaters within the Port limits, which are vulnerable
to sea erosion during monsoon season and also during cyclone.

(vii)  The Port shall also undertake the scientific studies by engaging reputed agencies
like National Institute of Ocean Technology (NIOT) and Indian Institute of
Technology, Chennai to study the feasibility of constructing submerged
breakwaters to protect the beach road from seasonal erosion and also during
cyclones.

(viii)  The applicant shall ensure that Continuous monitoring systems of all likely
affected parameters including air/ fish/ flora /fauna/ water quality/ waste
water discharges / solid waste disposal/ construction material disposal etc are
installed and reports shared with the National Institute of Oceanography (NIO)
on continuous basis and a monthly report submitted to the APPCB by the NIO,
all through construction period and atleast for one year after commencement of
operations.

(ix) A team of APPCB scientists and environmental engineers shall be kept
continuously informed and apprised of the project by the applicant , so that
environmental mitigation measures are adopted on a continuous basis.

(x) The project proponent while executing this project shall not disturb any of the
ecologically sensitive areas like mangroves, sand heaps, sand dunes etc.

(xi) No construction shall be taken up in the No Development Zone. However if any
permitted activity is to be taken up, the proponent may apply to the competent
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authority separately. Permanent structures shall be avoided in this zone.

(xii)  Priority to be given to the maintenance of storm water drains from the
surrounding area to prevent possible flooding of the surrounding areas.

(xiii) Mechanization of Port operations shall be taken up to improve the Air quality in
the bowl area. SPM and RSPM levels to be maintained within the standards
stipulated by the APPCB / CPCB.

(xiv)  Raising and maintenance of Green belt within and outside the port area to be
taken up on priority and necessary assistance shall be extended to the local
agencies involved in the implementation of afforestation programme.

(xv)  The Project Proponent shall submit the half -yearly compliance reports of CRZ
Clearance duly audited by the accredited consultants on the degree of
compliance by the project proponent during and after construction of the
project.

(xvi)  Dredged material shall be utilised for nourishment of beaches.

(xvii)  Full cooperation shall be extended to all inspecting authorities / organizations
such as APPCB, MoEF&CC, CPCB and local Environment Protection
Organizations.

(xviii) A team of APPCB scientists and environmental engineers shall be kept
continuously informed and apprised of the project, so that environmental
mitigation measures are adopted on a continuous basis.

(xix)  The project activity shall be carried out strictly be as per the provisions of CRZ
Notification, 2011, and shall not affect the coastal ecology of the area including
flora and fauna.

(xx)  The Project Proponent shall ensure that there is no destruction of mangroves
during the construction as well as the operation phase of the project.

(xxi) There shall be no dressing or alteration of the sand dunes and natural features,
including landscape changes for beautification, recreation and other such
purpose.

(xxii)  All conditions/recommendations stipulated by other statutory authorities shall
strictly be complied with, as may be applicable.

(xxiii)  The project proponent shall obtain all necessary clearances/ permission from the
concerned authorities as applicable.

(xxiv) 'Consent for Establishment' and CFO as may be applicable, shall be obtained
from State Pollution Control Board under the Air (Prevention and Control of
Pollution) Act, 1981 and the Water (Prevention and Control of Pollution) Act,
1974.

(xxv)  All waste (liquid and solid) arising from the proposed development will be
disposed of as per the norms prescribed by State Pollution Control Board. There
shall not be any disposal of untreated effluent into the sea/coastal water bodies.

(xxvi) No permanent labour camp, machinery and material storage shall be allowed in
CRZ area.

(Xxvii) There shall no ground water drawal within CRZ without prior approval of the
State Ground Water Authority.



(xxviii) Disposal of muck during construction phase should not create any adverse effect
on the neighbouring communities and be disposed taking the necessary
precautions for general safety and health aspects of people, only in approved
sites with the approval of competent authority.

PART B: General Conditions:

(i)  The Project Proponent shall comply with the General conditions as mentioned in
Annexure - I, as applicable to their proposed project.

3. Inview of the above, the no objection for the proposal of M/s. Krishnapatnam Port
Company Limited for the proposed project i.e., Phase III Expansion of Krishnapatnam
Port, SPSR Nellore District, Andhra Pradesh, subject to the implementation of safety
regulations including guidelines issued by the Ministry of Surface Transport, Government
of India, in accordance of CRZ Notification, 2011 subject to the conditions as mentioned at
Para No.2 above, is hereby communicated to the Ministry of Environment and Forests

and Climate Change, New Delhi for further process.

Yours faithfully,

ember Secretary

WPCZMA

Encl:

CRZ Form-I

EIA Report

Cumulative EIA study report

LTL- HTL and CRZ demarcation report
Comprehensive Ecological & Model studies
Carrying capacity Study

Copy of the Minutes of the CRZ Meeting

M LU S

\/ Copy to the Director and Chief Executive Officer, M/s. Krishnapatnam Port Company Ltd
(KPCL), P.O.Bag No. 1, Muttukuru Mandal, SPSR Nellore Dist - 524 003, A.P., for
information.
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ANNEXURE - I

PART - B: General Conditions:

(i) A copy of the clearance letter shall also be displayed on the website of the AP Pollution
Control Board. The Clearance letter shall also be displayed at the AP Pollution Control
Board Regional Office, District Industries Centre and District Collector Office/ Mandal
Revenue Office for 30 days.

(ii)  The funds earmarked for environmental protection measures shall be kept in separate
account and shall not be diverted for other purpose. Year-wise expenditure shall be
reported to the Andhra Pradesh Coastal Zone Management Authority (APCZMA) and
AP Pollution Control Board Regional Office.

(ili)  Concealing factual data by the project proponent, any officer on behalf of the project
proponent and consultants hired by the project proponent or submission of
false/fabricated data and failure to comply with any of the conditions mentioned above
may result in withdrawal of this clearance and attract action under the provisions of
Environment (Protection) Act, 1986.

(iv) The above stipulations would be enforced among others under the provisions of the
Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, the Public Liability
(Insurance) Act, 1991,the EIA Notification, 2006 and the CRZ Notification, 2011.

(v)  Full co-operation shall be extended to the officials from the APCZMA, APPCB and
Regional Office of MoEF&CC, during monitoring of implementation of environmental
safeguards stipulated. It shall be ensured that documents/ data sought pertinent is made
available to the monitoring team. A complete set of all the documents submitted to
APCZMA shall be forwarded to the AP Pollution Control Board Regional Office.

(vi)  In the case of any change(s) in the scope of the project, the project would require a fresh
appraisal by the APCZMA.

(vii) The APCZMA reserves the right to add additional safeguard measures subsequently, if
found necessary, and to take action including revoking of the environment clearance
under the provisions of the Environmental (Protection) Act, 1986, to ensure effective
implementation of the suggested safeguard measures in a time bound and satisfactory
manner.

(viii)  All other statutory clearances shall be obtained, as applicable by project proponents from
the respective competent authorities.

(ix) The project proponent should advertise in at least two local Newspapers widely
circulated in the region, one of which shall be in the vernacular language informing that
the project has been accorded CRZ Clearance and copies of clearance letters are available
with the AP Pollution Control Board and may also be seen on the website of APCZMA.
The advertisement should be made within Seven days from the date of receipt of the
Clearance letter and a copy of the same should be forwarded to the AP Pollution Control
Board Regional Office.

(x)  This Clearance is subject to any order passed by any Hon'ble Courts, as may be
applicable to this project.
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(xi) A copy of the clearance letter shall be sent by the proponent to concerned Panchayat,
Zilla Parisad /Municipal Corporation, Urban Local Body and the Local NGO, if any, from
whom suggestions/ representations, if any, were received while processing the proposal.
The clearance letter shall also be put on the website of the company by the proponent.

(xii) The proponent shall upload the status of compliance of the stipulated conditions,
including results of monitored data on their website and shall update the same
periodically. It shall simultaneously be sent to the AP Pollution Control Board Regional
Office and, the concerned District Collector and the APPCB.

(xiii) The environmental statement for each financial year ending 31st March in Form-V as is
mandated to be submitted by the project proponent to the Andhra Pradesh Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance of clearance conditions and shall also be sent to the AP Pollution Control
Board Regional Office, APCZMA and APPCB by e-mail.

* %
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ANNEXURE-25

F. No. 10-18/2016-1A.111
Government of India
Ministry of Environment, Forest and Climate Change
(IA-III Section)
Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj, New Delhi — 110003
E-mail: ad.raju@nic.in
Tel: 011-24695296

Dated: 10" March, 2021
To
M/s Adani Krishnapatnam Port Ltd.
(Formerly Krishnapatnam Port Company Ltd.)
1st Floor, 48-9-17, Dwarakanagar,
Visakhapatnam - 530 016 (Andhra Pradesh)

Subject: Expansion of Krishnapatnam Port (Phase I1I) at SPSR Nellore District, Andhra
Pradesh by M/s Krishnapatnam Port Company Ltd. — Transfer of Environmental and
CRZ Clearance - regarding.

Sir,

This has reference to your letter No. nil dated 16™ February, 2021 regarding transfer of
Environmental and CRZ Clearance from M/s Krishnapatnam Port Company Limited to M/s
Adani Krishnnapatnam Port Limited for the project mentioned above.

2.0 It has been noted that the project mentioned above was accorded Environmental and
CRZ Clearance by the Ministry vide letter of even number dated 11" January, 2021 for
expansion of Krishnapatnam Port (Phase I11) at SPSR Nellore District, Andhra Pradesh by M/s
Krishnapatnam Port Company Ltd. Ministry has examined your application regarding transfer
of Environmental and CRZ Clearance and noted that the Registrar of Companies, Vijayawada
vide Certificate dated 19" January, 2021 has approved for transfer for name Krishnapatnam
Port Company Limited to Adani Krishnnapatnam Port Limited.

3.0 An affidavit from Adani Krishnnapatnam Port Limited., in a non-judicial stamp paper
has been received mentioning that Adani Krishnnapatnam Port Limited shall comply with all
the conditions mentioned in the Environment and CRZ Clearance letter issued by the Ministry
vide letter of even number dated 11" January, 2021

4.0 In view of the above, it has been decided by the Ministry to transfer the Environmental
and CRZ Clearance accorded to M/s Krishnapatnam Port Company Limited vide letter of even
number dated 11" January, 2021 in the name of M/s Adani Krishnnapatnam Port Limited.

5.0 M/s Adani Krishnnapatnam Port Limited shall comply with the specific and general
conditions stipulated in the Environmental and CRZ Clearance of even no. dated 11" January,

2021.
&
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6.0 You are requested to obtain ‘Consent to Establish’ and ‘Consent to Operate’ from the
State Pollution Control Board concerned in the name of M/s Adani Krishnnapatnam Port

Limited.

7.0  In case, there is a change in the scope of the project, fresh environmental and CRZ
clearance shall be obtained.

This issues with the approval of the Competent Authority.

Copy to:

1. The Principal Secretary, Department of Forests & Environment and Chairman

APCZMA, Govt. of Andhra Pradesh, A.P. Secrtariat, Velagapudi, Amravati, A.P.

The Chairman, Central Pollution Control Board, Parivesh Bhawan,CBD-cum-Office

Complex. East Arjun Nagar, Delhi - 32

3. The Member Secretary, AP Pollution Control Board, Chalamalavari Street,
Kasturibaipet, Vijayawada - 520 010

4. The APCCF (C), Tulja Guda Complex, Building, M.J. Market, Hyderbad (Andhra
Pradesh) - 500 001

5. Monitoring Cell, MoEF&CC

2
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ANNEXURE-28

F. No. 10-22/2005-1A.111
Proposal No. IA/AP/NCP/217932/2021
Government of India

Ministry of Environment, Forest and Climate Change
(IA-III Section)

Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj,
New Delhi — 110003
E-mail: ad.raju@nic.in
Tel: 011-24695296

Dated: 8™ February, 2022
To

Capt Unmesh Abhayankar,

Authorized Signatory

M/s Adani Krishnapatnam Port Limited
PO Bag No. 1, Muthukur Mandal,
SPSR Nellore District-524 344, AP

Subject: Name change from “Krishnapatnam Port Company Limited” to “Adani
Krishnapatnam Port Limited” for Development of Krishnapatanam Port (Phase-I) at
SPSR Nellore District, Andhra Pradesh in Environment Clearance — Name change in
EC granted by MoEF vide F. No. 10-22/2005-1A.111, dated 26.07.2006 —Reg.

Sir,

This has reference to your letter No. ‘Nil’, dated 30" June, 2021 regarding the transfer
(Name change in EC granted by MoEF vide F. No. 10-22/2005-IA.111, dated 26.07.2006) of
Environmental Clearance from M/s Krishnapatnam Port Company Limited” to “Adani
Krishnapatnam Port Limited” for the project mentioned above.

2.0 It has been noted that the project mentioned above was accorded environmental
clearance by the Ministry vide letter of even number dated 26™ July, 2006. Ministry has
examined your application regarding the name change/transfer of EC and noted that the name
of M/s Krishnapatnam Port Company Limited has been changed to M/s Adani
Krishnapatnam Port Limited as per Certificate of Incorporation pursuant to change of name
by the office of the Registrar of Companies, Vijayawada, Andhra Pradesh, dated 19t January,
2021.

3.0 No Objection Certificate/Affidavit dated 18™ June, 2021 from M/s Adani
Krishnapatnam Port Limited in a non-judicial stamp paper for name change/transfer of
environmental clearance letter dated 26™ July, 2006 from M/s Krishnapatnam Port Company
Limited” to “Adani Krishnapatnam Port Limited has been received. In addition, the
undertaking mentioning that M/s Adani Krishnapatnam Port Limited shall abide all the
conditions mentioned in the Environmental Clearance granted vide letter of even number
dated 26" July, 2006 in favour of Krishnapatnam Port Company Limited.

Proposal No. IA/AP/NCP/217932/2021
Page 1of 2
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4.0 In view of the above, it has been decided by the Ministry to change the
name/transfer of the Environment Clearance accorded to M/s Krishnapatnam Port Company
Limited vide letter of even number dated 26 July, 2006, in the name of M/s Adani
Krishnapatnam Port Limited.

5.0  You are requested to obtain ‘Consent to Establish’ and ‘Consent to Operate’ from the
State Pollution Control Board concerned in the name of M/s Adani Krishnapatnam Port
Limited.

6.0  M/s Adani Krishnapatnam Port Limited shall comply with all the specific and general
conditions stipulated in the environmental clearance of even no. dated 26™ July, 2006. All
other conditions stipulated in the environmental clearance letter shall remain the same.

7.0 In case, there is a change in the scope of the project, fresh environmental clearance
shall be obtained.

This issues with the approval of the Competent Authority.

(Amardeep Raju)
Scientist-E

Copy to:

1. The Principal Secretary, Department of Forests & Environment and Chairman,
APCZMA, Govt. of Andhra Pradesh, A.P. Secretariat, Velagapudi, Amaravathi, A.P.

2. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-Office
Complex, East Arjun Nagar, Delhi — 32

3. The Member Secretary, AP Pollution Control Board, Chalamalavari Street,
Kasturibaipet, Vijayawada — 520 010.

4. The APCCF (C), Tulja Guda Complex, building, M.J. Market, Hyderabad, (Andhra
Pradesh) — 500001

5. Monitoring Cell, MOEF&CC, Indira Paryavaran Bhavan, New Delhi.

Guard File/Record File

7. Notice Board.

&

(Amardeep Raju)
Scientist ‘E’
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F. No. 11-62/2009-1A.111
Proposal No. IA/AP/NCP/217781/2021
Government of India
Ministry of Environment, Forest and Climate Change
(IA-III Section)

Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj,
New Delhi — 110003
E-mail: ad.raju@nic.in
Tel: 011-24695296

Dated: 8™ February, 2022
To

Capt Unmesh Abhayankar,

Authorized Signatory

M/s Adani Krishnapatnam Port Limited
PO Bag No. 1, Muthukur Mandal,
SPSR Nellore District-524 344, AP

Subject: Name change from “Krishnapatnam Port Company Limited” to “Adani
Krishnapatnam Port Limited” for Development of Krishnapatanam Port (Phase-I11
Expansion) at SPSR Nellore District, Andhra Pradesh, in EC & CRZ Clearance
granted by MoEF vide F. No. 10-62/2009-1A.111, dated 13.11.2009 —Reg.

Sir,

This has reference to your on line proposal No. IA/AP/NCP/217781/2021, dated
02" July, 2021 regarding the name change in EC & CRZ Clearance granted by MoEF vide F.
No. 11-62/2009-1A.111, dated 13.11.2009 from M/s Krishnapatnam Port Company Limited
(KPCL)” to “Adani Krishnapatnam Port Limited (AKPL)” for the project mentioned above.

2.0 It has been noted that the project mentioned above was accorded environmental
clearance by the Ministry vide letter of even number dated 13™ November, 2009. Ministry
has examined your application regarding the name change/transfer of EC & CRZ Clearance
and noted that the name of M/s Krishnapatnam Port Company Limited has been changed to
M/s Adani Krishnapatnam Port Limited as per Certificate of Incorporation pursuant to change
of name by the office of the Registrar of Companies, Vijayawada, Andhra Pradesh, dated 19t
January, 2021.

3.0 No Objection Certificate/Affidavit dated 18™ June, 2021 from M/s Adani
Krishnapatnam Port Limited in a non-judicial stamp paper for name change/transfer of
environmental & CRZ clearance letter dated 13" November, 2009 from M/s Krishnapatnam
Port Company Limited” to “Adani Krishnapatnam Port Limited has been received. In
addition, the undertaking mentioning that M/s Adani Krishnapatnam Port Limited shall abide
all the conditions mentioned in the Environmental Clearance granted vide letter of even
number dated 13" November, 2009 in favour of Krishnapatnam Port Company Limited.

Proposal No. IA/AP/NCP/217781/2021
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4.0 In view of the above, it has been decided by the Ministry to change the
name/transfer of the Environment & CRZ clearance accorded to M/s Krishnapatnam Port
Company Limited vide letter of even number dated 13" November, 2009, in the name of M/s
Adani Krishnapatnam Port Limited.

5.0  You are requested to obtain ‘Consent to Establish’ and ‘Consent to Operate’ from the
State Pollution Control Board concerned in the name of M/s Adani Krishnapatnam Port
Limited.

6.0  M/s Adani Krishnapatnam Port Limited shall comply with all the sEeciﬁc and general
conditions stipulated in the environmental clearance of even no. dated 13" November, 2009.
All other conditions stipulated in the environmental clearance letter shall remain the same.

7.0 In case, there is a change in the scope of the project, fresh environmental clearance
shall be obtained.

This issues with the approval of the Competent Authority.

(Amardeep Raju)
Scientist-E

Copy to:

1. The Principal Secretary, Department of Forests & Environment and Chairman,
APCZMA, Govt. of Andhra Pradesh, A.P. Secretariat, Velagapudi, Amaravathi, A.P.

2. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-Office
Complex, East Arjun Nagar, Delhi — 32

3. The Member Secretary, AP Pollution Control Board, Chalamalavari Street,
Kasturibaipet, Vijayawada — 520 010.

4. The APCCF (C), Tulja Guda Complex, building, M.J. Market, Hyderabad, (Andhra
Pradesh) — 500001

5. Monitoring Cell, MOEF&CC, Indira Paryavaran Bhavan, New Delhi.

Guard File/Record File

7. Notice Board.

&

(Amardeep Raju)
Scientist ‘E’
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File No.APPCB-11024/%023—TEC-TF-APPCB

ANNEXURE-30

ANDHRA PRADESH POLLUTION CONTROL BOARD
Dr. YSR Paryavaran Bhavan, APIIC Colony Road,
Gurunanak Colony, Autonagar, Vijayawada- 520007
Phone. N0.0866-2463200, Website : https://pcb.ap.gov.in/

346

Order No. 804/APPCB/HO/ECSINLR/2023- Date: 14/12/2023.
DIRECTIONS

Sub: APPCB — HO - ECS — M/s. Adani Krishnapatnam Port Limited, Krishnapatnam, SPSR
Nellore District — Public complaints on pollution problems from port - Non-compliance of
the consent conditions — Monitoring (TF) Committee Meeting held on 06.12.2023 —
Directions — Issued — Reg.

Ref: 1. EC obtained by Krishnapatnam port on 26.07.2006.

2. Renewal of CTO & HWA Order dt.11.11.2022.

3. EE, RO, Nellore & MoEF&CC officials inspection of the port on 06.10.2023 &

07.10.2023.
4. RO, Nellore letter dated.06.11.2023
5. Monitoring (TF) Committee Meeting held on 06.12.2023.
* % %

WHEREAS you are operating sea port in the name of M/s. Adani Krishnapatham Port

Limited., located at the confluence of the River Khandaleru (Upputeru) and the Bay of

Bengal. The Port established the facilities under Phase -1 & Phase —IlI for handling Coal,

Iron Ore and other cargo like Fertilizer, Food grains, Sugar, Cement and Cement Clinkers,

Barites, Feldspar, Edible Oils etc. in Krishnapatnam Gram panchayath, Muthukur Mandal,

SPSR Nellore District.

WHEREAS the Port obtained Environmental Clearance on 26.07.2006 for Phase-1 and EC &
CRZ clearance on 13.11.2009 for Phase Il from MoE & F, GOI and CFE from the Board on
25.05.2004 & 08.05.2010.

WHEREAS the Board vide ref. 2™ cited, issued renewal of CTO & HWA vide order
dt.11.11.2022 to handle the following cargos, valid upto 31.08.2027 -

S.No. Products | Line of Activity Quantity

1. [Coal 46 Million Tons/ Annum
2. [iron Ore 8 Million Tons/Annum
3. [General Cargo (Fertilizers, granites, 14 Million Tons/Annum

Edible Oil and Lube oils, others ).
4. |Liquid Cargo (POL, LNG, LPG, 10 Million Tons/Annum

Chemical products)
5. [Container Cargo 2.0 Million TEUs/A

Total 78.0 M@IIion Tons/A Non_—container cargo +
2.0 Million TEUS/A container cargo

6. [No. of Berths 13 Berths (12 + 1 berth — Liquid Jetty L4)

WHEREAS the Board received several complaints against Port activities in the recent past
and the details are as follows -
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a. Sri. Veddicherla Srikanth filed a grievance against M/s. Adani Krishnapatnam Port
Ltd., SPSR Nellore District, stated that the port is causing pollution problems. The
complainant also filed a complaint directly to the APPCB. The complainant raised
certain issues viz. non-compliance of the consent conditions, in adequate MDSS,
height of the coal stock yards, plying of coal/smoke towards habitation, malfunctioning
of the CAAQMS etc.. The RO, Nellore vide letter dt: 27.03.2023, communicated the
complaint to the Port and called for an explanation of the alleged issues. The Port
vide letter dt: 04.04.2023 submitted a reply on the issues mentioned in the complaint..

b. Sri Bonigi Rangaiah, R/O. Kakuvaripalem Village, Vellapalem, Nellore District
represented vide letter dated 17.07.2023 stating that the port is not complying with
the environmental norms viz. inadequate green belt, overloading of transporting
vehicles/wagons, high stacking in coal yards, usage of illegally tapped ground water
thereby causing pollution problems to the surroundings. The grievance was
submitted to the CPCB, Delhi. The CPCB forwarded the complaint to APPCB with a
direction to take necessary action and intimate the action taken. RO, Nellore vide
Ir.dated. 04.08.2023 communicated the complainant to M/s. Adani Krishnapatnam
Port Ltd., SPSR Nellore District with a direction to submit the explanation on the
allegations raised by the complainant. In response, M/s. Adani Krishnapatnam Port
Ltd vide Ir.dated.11.08.2023 submitted a reply comprising of point wise compliance
and measures being implemented.

c. Sri. Pamanji Venkateswarlu filed a grievance against air pollution problems due to
coal handling near Arkatpalem, Muthukur Mandal SPSR Nellore District. The Board
Officials inspected the village and surroundings on 27.06.2023 and interacted with the
villagers. During interaction with the villagers of Arkatpalem, they informed the
following:

i. A lot of dust emissions are being emanated from the coal conveyor junction houses
located near their village;

ii. Coal is being transported through trucks without providing any covering to control
fugitive emissions,

iii. Coal is being stored openly near the village,

iv. Wagon loading & unloading of dusty cargoes are being done nearer to the village;

v. Water sprinklers are not provided nearer to the village to control fugitive emissions.

The APPCB vide Ir. dated.28.06.2023 directed the Adani Krishnapatnam Port
Limited, Sri Damodaram Sanjeevaiah Thermal Power Station (APGENCO),
Sembcorp Energy India Limited (Project-1) and Sembcorp Energy India Limited
(Project-2) to submit their explanation on the issues raised by the complainant. M/s
Adani Krishnapatnam Port Limited., vide Ir. dated.30.06.2023 submitted their reply
stating the measures adopted by the port and also informed that they are
conducting health camps in the area regularly.

d. Sri. S. Venkateswarlu filed a grievance dated. 08.08.2023 against M/s. Adani
Krishnapatnam Port Ltd., SPSR Nellore District, stated that the port is causing
pollution problems. He submitted representation to the CPCB, Chennai and EFS&T,
Vijayawada. The CPCB forwarded the complaint to APPCB with a direction to take
necessary action and submit action taken report.

WHEREAS the officials from MoEF &CC, IRO, Vijayawada and EE, APPCB, RO, Nellore
inspected M/s. Adani Krishnapatnam Port Limited and surroundings on 06.10.2023 &

07.10.2023. Vide ref.4™ cited, the the EE, RO, Nellore reported the following observations -

1. Mechanization of berth No. 6 is completed.
2. The port is handling coal in berth No.5 by deploying mobile hopers and transporting
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through trucks to the stockyard. It is observed that the stockyard located opposite to
coal berths is provided with MDSS.

3. The port developed greenbelt in an extent of about 190 Ha. The facility is maintaining
a greenbelt of 100 m width along the periphery, except the lighthouse area(north) and
towards A.P. Genco conveyor (north).

4. The facility is maintaining a 20-meter width greenbelt around the coal stack yards
except towards the east side (Zone 3 & 4).

5. The port recently constructed stormwater drains along the coal stockyards and also
provided settling pits. It is required to maintain the stormwater drains properly by
removing silt. During the inspection, it was observed that there was stagnation of
stormwater in the drains.

6. The port is meeting its water requirement from Nakkala kalava irrigation drain and
also purchasing the water from outside the Port through tanker. The port may be
directed to submit an action plan to meet the water requirement through authorised
source viz. Nellore Municipal Corporation supply or desalination plant.

7. The industry has provided 3 no. of Continuous Ambient Air Quality Monitoring stations
at CVR Amenities Complex, Thamminapatnam Village and Krishnapatnam Village for
the parameters PM2.5, PM10, SO2, NOx, CO and NH3. As per the data, the facility
is exceeding PM 10 2 times and PM 2.5 — 1 time at CAAQM 3 during the month of
October 2023.

8. M/s. AKPL provided mechanised coal handling berths, MDSS with 248 sprinklers,
deployed 12 Truck mounted sprinklers, 3 Nos. of heavy-duty Atomized Sprayers,
Hoppers for cargo unloading, paved roads, road sweeping machines and 8 No.
tractor mounted hydraulic broom sweeping machines. However, it is required to
deploy more no. of road-sweeping machines and increase the frequency of water
sprinkling through MDSS. It is required to provide MDSS in all coal handling areas.
M/s. AKPL is handling coal in South berths. It is required to mechanize the coal
handling in the south berth or deploy extensive dust suppression measures.

9. The port handled 28.18 MMTs of permitted Commodities & 0.07 MTEUs of
Containers from April 2023 to September 2023.

10.M/s. AKPL is handling Iron ore intermittently and carrying out water sprinkling.

11.M/s. AKPL is required to mechanize the coal handling in the south berth or deploy
extensive dust suppression measures in the area.

12.1 no. of washing facility provided at coal gate complex. It is required to provide wheel
wash facility at South side also.

13.The port has informed to the MOEF&CC and to the Board from time to time regarding
the modifications in port infrastructure developments.

14.The port agreed to obtain EC for any change of scope of the project and shall restrict
the port activities as permitted vide EC Orders Dt.26.07.2006 for Phase - |,
13.11.2009 for Phase - Il & Phase-Ill (Expansion) 11.01.2021.

15.The port continuously operating the 3 CAAQM stations installed in between villages
and port area.

16.M/s. AKPL shall increase the frequency of operation of MDSS particularly during
sunny days.

17.The port agreed to deviation in location of facilities such as stock piles and other
facilities, from the originally envisaged plan, amendments for the EC and CFE have to
be obtained immediately.

18.The cargo carrying trucks are covered with tarpaulin.

19.Provided GI Sheet covering to the Transfer points.

20.The port agreed to maintain water sprinklers for effective control of fugitive emissions
generated during handling of cargo and increased volume of vehicular traffic.

21.The port agreed to maintain Mechanical Dust Suppression System (MDSS) for stock
yards, dusty cargo berths and conveyor belts.

22.The port has provided energy meters for Sewage Treatment Plant (STP), pump
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houses to water sprinklers / dust suppression measures and Air Pollution Control
Equipments (for energy consumption).

23.The port allowed hazardous wastes through the port other than waste oil from DG
Set, Waste oil from Ship, Wastes / residues containing oil from ships, used oil
generated in the Port without prior permission of Board and shall comply with EC
conditions.

24 .Fertiliser cargo are being stored in the closed shed.

25.The industry has obtained Fire NOC.

26.10 No. of fire monitoring tankers for control of dust suppression and spontaneous
ignition

27.The port complied latest technologies for controlling fugitive emissions as a) coal
ship unloaders and conveyors are provided berths 6,7,8; b) b) water sprinkling system
provided in ship unloaders and conveyor system for dust control; c) water sprinklers
are provided and d) provided Mechanical water sprinkling at the coal storage yard and
tankers to suppress the dust.

28.Carrying out groundwater monitoring at 4 locations through 3rd party.

29.The port recently constructed storm water drains along the coal stock yards and also
provided settling pits. It is required to maintain the storm water drains properly by
removing silt. During inspection, it was observed that stagnation of storm water in the
drains.

30.The port has maintained onsite emergency action plan after carrying out risk analysis
and HAZOP studies.

WHEREAS a hearing was conducted before the Monitoring (Task Force) Committee Meeting
of A.P. Pollution Control Board on 06.12.2023. The representatives of the industry attended
the meeting and EE, RO, Nellore through VC. The representatives of the industry informed
that mobile water sprinklers are provided at South Berth to contain dust emissions during
unloading of coal and other dusty cargo. Since the water supply from the Muthukur reservoir
is not fulfilled, they were meeting water requirement in the port through tankers. They are
undertaking periodical monitoring of air quality in the surrounding villages through NABL
accredited laboratory and furnishing to the Board regularly.

After detailed review, the Committee recommended to issue directions to the Port.
Accordingly, the Board hereby issued following directions to M/s. Adani Krishnapatnam Port
Limited, Krishnapatham, SPSR Nellore District under Sec.33(A) of the Water (Prevention &
Control of Pollution) Act, 1974 and under Sec.31(A) of the Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof, for timely compliance -

1. The port shall submit time bound action plan for mechanization of South berths
to handle coal, within two months

2. The port shall expedite installation of fixed dust separation systems (MDSS) at
South berth for handling of coal and other dusty cargo.

3. The port shall ensure water sprinkling system and other dust suppression
measures are effective for suppression / containment of the dust emissions
during handling of coal.

4. The port shall deploy road sweeping machines for frequent roads cleaning
from berth to south gate and to deploy more no. of road-sweeping machines in
consultation with RO, Nellore.

5. The port shall ensure to provide cover to trucks carrying the coal from berth to
destination.
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. The port shall expedite to provide a truck wheel wash facility on the South side.
. The port shall provide STP to cater the domestic waste water generated at
South berths.

8. The port shall ensure to progressively increase more No. of water sprinklers
and other required dust containment / suppression measures while increasing
the cargo handling capacity.

9. The port shall install more No. of CAAQM stations to continuously monitor the
air quality at representative locations and to implement adequate measures to
prevent air borne dust pollution in the surrounding villages. The locations to
install the additional CAAQM stations shall be identified through scientific
modelling and shall install in consultation with RO, Nellore.

10.The port shall furnish preparedness plan to contain the air borne dust
emissions for each stock yard / zone wise and during unloading and handling
of dusty cargo at berth front.

11.The port shall not draw the ground water under any circumstances. The port
shall furnish time bound action plan to meet the water requirement for the port
activities, from the sustainable sources.

12.The port shall submit action plan to treat the sewage generated from Nellore
Municipal Corporation, as to utilize for dust suppression system in the port.

13.The port shall periodically undertake de-silting of the drains and to keep them

intact for free flow of the runoff.

~N O

You are hereby directed to note that, should you violate any of the directions mentioned
above, the Board will be compelled to initiate action against your facility under Sec.41(2) of
Water (Prevention & Control of Pollution) Amendment Act, 1988 and Sec.37 of the Air
(Prevention & Control of Pollution) Amendment Act, 1987 without any further notice, in the
interest of safe guarding Public Health and Environment.

This Order comes into effect from today i.e.,14/12/2023.
B Sreedhar las
MEMBER SECRETARY
To
The Occupier,
M/s. Adani Krishnapatnam Port Limited,
(Formerly M/s. Krishnapatnam Port Ltd.,)
Krishnapatnam ,
SPSR Nellore District.

Copy to:
1. The Joint Chief Environmental Engineer, Zonal Office, Vijayawada for information.
2. The Environmental Engineer, Regional Office, Nellore for information. He is directed

to regularly monitor the implementation progress of the above directions and to
immediately report the non-compliance.
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ITEM NO.15 COURT NO.6 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No. 9647/2025

M/S. ADANI KRISHNAPATNAM PORT LIMITED Appellant(s)
VERSUS
CENTRAL POLLUTION CONTROL BOARD & ORS. Respondent(s)

(IA No. 158421/2025 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT, IA No. 158423/2025 - EXEMPTION FROM FILING O0.T., IA No.
158417/2025 - PERMISSION TO FILE APPEAL and IA No. 158419/2025 -
STAY APPLICATION)

Date : 30-07-2025 This matter was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI NARASIMHA
HON'BLE MR. JUSTICE ATUL S. CHANDURKAR

For Appellant(s)
Mr. Dhruv Mehta, Sr. Adv.
Ms. Ruby Singh Ahuja, Adv.
Ms. Megha Dugar, Adv.
Ms. Uzma Sheikh, Adv.
Ms. Nishi Sangtani, Adv.
M/s. Karanjawala & Co., AOR
For Respondent(s)
Mr. Guntur Pramod Kumar, AOR

Mr. Saurabh Balwani, Adv./AOR

UPON hearing the counsel the Court made the following

ORDER
1. Re-list after three weeks.
2. Permission is granted to respondent No. 1, Central Pollution

Control Board, to file a counter affidavit, in the meanwhile.
3. Till the next date of hearing, there shall be stay of the
directions issued in paragraphs 9 and 15(i) and 15(iv) of the

impugned order.

(DEEPAK GUGLANI) (NIDHI WASON)
AR-cum-PS COURT MASTER (NSH)

IITRUE COPY//


Sangeeta
Typewritten Text
ANNEXURE-32

Sangeeta
Typewritten Text
//TRUE COPY//


462

ANNEXURE-33

352


Urvashi
Typewritten Text

Urvashi
Typewritten Text

Urvashi
Typewritten Text
ANNEXURE-33


463

353



464

354



465

355



466

356



467

IITRUE COPY//

357


Urvashi
Typewritten Text
//TRUE COPY//


468

ANNEXURE-34

358


Urvashi
Typewritten Text
ANNEXURE-34


469

IITRUE COPY//

359


Urvashi
Typewritten Text
//TRUE COPY//


470

ANNEXURE-35

360


Urvashi
Typewritten Text

Urvashi
Typewritten Text

Urvashi
Typewritten Text

Urvashi
Typewritten Text

Sangeeta
Typewritten Text
ANNEXURE-35


@ apocmms.nic.in/APPCB/applicationProcessing Details/submitClarification/4040143 - Work - Microsoft Edge = o X
G https://apocmmes.nic.in/APPCB/applicationProcessingDetails/submitClarification/4040143 A

Date Time: 15-04-2025 07:54

Notice Type: Clanfication

The Board is in receipt of an application of M/s. Adani Krishnapatnam Port Limited, Krishnapatnam (Village), Muthukur (Mandal), SPSR Nellore District seeking CTO for additional quantities of Coal Handling & General Cargo.
Upon scrutiny of the CTO application, the following information is required to be submitted for further processing of CTO application : 1.The industry shall submit compliance report of directions dated.14.12.2023. 2.The

Description: industry shall submit the status of date of commencement of port operations, as per Phase-II, EC order as per the instruction during the Task force meeting held vide reference 2nd cited. 3.The industry shall submit the
compliance of directions in the Hon'ble NGT order dated.13.02.2025 in the matter O.A. No. 69 of 2024. 4.The industry shall submit details of Air pollution control measures taken up at South Side. 5.The industry shall submit
green belt area details bifurcating all sides. Hence, it is hereby requested to furnish the reply to the above observed discrepancies for further processing of your CTO application.

Reply Within: 30
Clarification Report: View Report

-
. |Please find point wise reply to the v
Notes: |gueries raised along with Annexureq

- — Choose File | Complaince .._rification.pdf

*Upload only non-editable files as Gif,pdf or Jpg files

Save
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27 Andhra Pradesh Online Consent Management & Monitoring System
:%mﬂ Pollution Control Board Ministry of Environment, Forest and Climate Change
s Government of india

-

Home Consent Management

*  Industry Profile

*  Change Password

Delete In-Progress
Application
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Compliance to clarification raised against CTO expansion application with Lr.
No. APPCB/RO/NLR/CTO/2025 - 37 dated 15.04.2025

green belt area details

bifurcating all sides.

S.No Area of clarification Compliance Status
required

1 The industry shall submit | Please refer to compliance status report
compliance report of | of Task force directions in Annexure -A
directions dated 14.12.2023

2 The industry shall submit | Phase |l port operations for capacity
the status of date | enhancement is commenced during the
commencement of port|year 2014 to 2015
operations, as per Phase-ll, | EC & CRZ Clearnce and CTO clearance
EC order as per the|copyattached as Annexure - B.
instruction during the Task
force meeting held vide
reference 2" cited.

3 The industry shall submit | Detailed compliance status of NGT order
the compliance of | dated 13.02.2025 in the matter O.A No.
directions in the Hon'ble | 69 submitted in regional office with
NGT order dated | letter no.
13.02.2025 in the matter | AKPL/ENVIRONMENT/APPCB/001/2025-
O.A No. 69 of 2024. 26 dated 10/04/2025.

Please refer to Annexure -C.

4 | The industry shall submit | Details attached as Annexure - D
details of Air pollution
control measures taken up
at South side.

5 The industry shall submit | Greenbelt details attached as Annexure

-E
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Annexure - A

. Compliance status on the External Advisory Committee (Task Force)
directions issued vide APPCB Order No. 804/APPCB/HO/ECS/NLR/2023-,
dated 14.12.2023.

Sl. Direction Status/Compliance
No.
1. The port shall submit time bound | The Mechanization of south berth

action plan for mechanization of | yepends upon the functioning of nearby
South berths to handle coal, within

two months power plants (M/s. Jindal Power and M/s.

Vedanta limited) located on the south side
of port.

Right now, these power plants are not
operating at full capacity. Mechanization
for transporting coal to these plants is
possible only when they operate at full
capacity.

We are handling a very nominal quantity of
coal at the south side of the port because
of less or no demand from these
mentioned power plants.

However, we have done multiple meetings
with M/s. Jindal Power and M/s. Vedanta
limited to move forward in Mechanization.
Minutes of the Meeting are attached for
reference as Annexure 1.

Currently the following Environmental
Control Measures are taken by AKPL at
South side to mitigate the pollution:

3. Fixed DSS (Dust Suppression System)
already installed at the south side of
the port.

b. AKPL deployed Vacuum Road sweeping
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machines to control dust at appropriate
places.

c. Dust Suppression System (DSS) tankers
fitted with pressure pumps to suppress
the dust yards and
progressively
sprinklers &

emissions at
increased water
other required dust

containment / suppression measures to

mitigate the dust emissions on
vehicular movement during cargo
evacuation.

d. Ensuring 100% Tarpaulin coverage to
Coal Trucks on par with the cargo
handling capacity.

e. Truck Wheel wash system installed at
exit area of south side of the port.

The port shall expedite installation
of fixed Mechanized Dust
Separation Systems (MDSS) at

South berth for handling of coal and
other dusty cargo.

Complied.

Fixed MDSS (Mechanical Dust
Suppression System) already installed at
the south side of the port.

Photographs attached as Annexure - 2

The port shall ensure water
sprinkling system and other dust
suppression measures are effective
for suppression/containment of the
dust emissions during handling of
coal.

Being Complied.

Air Pollution control measures at site are
as follows:

e Provided mist sprinkling system at
Hoppers, Transfer Towers & at stack
yards.

e The stockyards are supported by MDSS
at all yards including coal and iron ore
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storage areas to suppress dust during
stacking of cargo in yards.

e Conveyers and Hopper systems are
provided at site with water sprinkling
system for handling coal “from berths
to storage yards to mitigate fugitive
dust emissions” while handling &
transportation of dry cargo.

e Please refer to Annexure 2 for Air
Pollution control measures attached.

The port shall deploy road sweeping
machines for frequent roads
cleaning from berth to south gate
and to deploy more no. of road-
sweeping machines in consultation
with RO, Nellore.

Being complied.

e As per TF directions 3 Nos. heavy-
duty sweeping machines are
provided for effective sweeping of
roads, berths and all operational
areas regularly.

e Photograph attached as Annexure -
5 Deployed 8 Nos. tractor mounted
hydraulic broom sweeping machines
for regular cleaning of the roads.

e Please refer attached Annexure 2 for
Air Pollution control measures

The port shall ensure to provide
cover to trucks carrying the coal
from berth to destination.

Complied.

Ensuring all the outbound trucks are
properly covered & tightened with
tarpaulin to avoid transit spillage till it
reaches the destination.

e Please refer to the attached Annexure
2 for Air Pollution control measures
attached.

The port shall expedite to provide a
truck wheel wash facility on the
South side.

Complied.

Provided dedicated truck wheel washing
facility at South side operations.

e Please refer attached Annexure 2 for

367
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Air Pollution control measures.

The port shall provide STP to cater
the domestic wastewater generated
at South berths.

At South Berth S4, 20 no. of employees are
working shift-wise and 4 Nos. of toilets
provided for the working staff.

The estimated sewage generated from
toilets of 0.80 KLD is routed to septic tank
and periodically maintained the tanks.

The quantity of sewage is too low, thus
septic tank/ soak pit is adopted, however
STP will be provided as and when required.
Hence, we earnestly urge to withdraw this
condition as requested while submitting
the compliance status vide letters dated
07.02.2024 & 12.03.2024

The port shall ensure to
progressively increase more No. of
water sprinklers and other required
dust containment / suppression
measures while increasing the cargo
handling capacity.

Being complied.

AKPL is progressively engaging water
Tankers Based on climatic conditions and
operational requirements to mitigate the
fugitive emissions during Cargo handling.

Other dust containment / suppression
measures viz.,, deployment of Road
Sweeping Machines to mitigate the dust
emissions during vehicular movement
during cargo evacuation on par with the
cargo handling capacity are in place.

The port shall install more No. of
CAAQM stations to continuously
monitor the air quality at
representative locations and to
implement adequate measures to
prevent air borne dust pollution in
the surrounding villages. The
locations to install the additional
CAAQM stations shall be identified
through scientific modelling and
shall install in consultation with RO,
Nellore.

Condition complied.

Presently, AKPL has established and
operating 3 nos. of Continuous Ambient
Air Quality Monitoring stations, appointed
NABL Accredited laboratory to monitor Air
Quality at 7 locations on monthly basis
covering upwind & downwind directions.
As per scientific Air modelling study report,
additional 2 more CAAQM stations are
installed in the port premises, one station
at Northwest direction and second station
at South direction.

Coordinates of new 2 CAAQM Stations:
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Northwest side of the port 14°16'0.36"N &
80° 4'36.95"E.

South side of the port 14°14'2.49"N & 80°
6'34.63"E.

Pls refer Attached Annexure 3 for
photographs of CAAQMS stations

10.

The port shall furnish preparedness
plan to contain the air borne dust
emissions for each stock yard / zone
wise and during unloading and
handling of dusty cargo at berth
front.

Condition Complied.

AKPL has been following Environment
Management plan to contain the air borne
dust emissions for each stock yard / zone
wise and during unloading and handling of
dusty cargo at berth front.

e Provided mist sprinkling system at
Hopers, Transfer Towers & at stack
yards.

e Provided MDSS at all yards including
coal and iron ore storage area to
suppress dust during stacking of cargo
in yards.

e Ensuring the stacks are continuously
wetted with watersprnkling system to
suppress the dust at source itself.

e Ensuring all the outgoing cargo
carrying trucks and wagons are fully
covered with tarpaulin and tightened
with rope to avoid fugitive
emissions/spillage until it reaches the
destination.

e Deploying Truck mounted sprinklers,
heavy-duty Atomized Sprayers, Tractor
mounted hydraulic broom sweeping
machines for dust suppression and to
prevent air borne fugitive dust
emissions due to vehicle moment.

e Provided 3 No. of additional heavy duty
sweeping machine for deployment at
strategic locations.
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Ensuring all the outgoing cargo
carrying trucks tires are cleaned before
leaving the Port premises.

Provided additional truck tyre washing
facility at South Berth location.

Please refer Attached Annexure 2 for Air
Pollution control measures

11. | The port shall not draw the ground | Being Complied.
water under any circumstances. The | ¢  AKPL is not drawing any ground water.
port shall furnish time bound action The source of water is Muthukur
plan to meet the water requirement Reservoir with approved withdrawing
for the port activities, from the quantity of 1.0 MLD and Nakkalakalava
sustainable sources. drain with approved withdrawing
quantity of 4.0 MLD.
e The water from Muthukur Reservoir is
being receiving through tankers and
Nakkalakaluva water is being pumped
to AKPL Pump house.
12. | The port shall submit action plan to | ¢ Nellore Municipal Corporation (NMC)

treat the sewage generated from
Nellore Municipal Corporation, as to
utilize for dust suppression system
in the port.

proposed to supply water to industries
at Krishnapatnam node and they had

conducted a meeting with the
industrial representatives on
22.01.2024.

NMC clarified that they will supply raw
or potable water instead of treated
sewage water at a3 common point
where all edible oil industries and AKPL
can fetch water from that outlet, for
which NMC will take care of every
aspect of supplying the water such as
Right of Way (RoW), laying pipelines
and other related matters.

AKPL has expressed willingness to
fetch the raw water of 10 MLD for port
requirements from NMC.
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Annexure 2

Air Pollution Control Measures

Mechanical Cargo handling systems

Silo with Swing Chute system Usage of Mechanical equipment for
handling of Cargo
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Electric Operated Cranes

Mechanized Liquid Cargo Han
System

Closed Cargo Sheds

380



Mist Sprinkling System

o Tarpaulin covering on the

stake plies to the possible
extent.

Ensuring the stacks are
continuously wetted with
water sprinkling system
consisting with 248-gun
sprinklers which will
sprinkle water in the form
of mist up to a range of 50
M, which will suppress the
dust at source itself.

Provided closed godowns
for storage of fertilizer &
food grains cargo.
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8 no's hydraulic sweeping
machines are deployed for
cleaning of roads,
warehouses areas and
container yards.

382

Operating 3 No. of heavy-
duty sweeping machines
for cleaning of berths, back
up areas and roads.

Operating 3 atomizers as
innovative technology in
dust suppression system.

Deploying DSS Tankers for
dust suppression at
internal roads, yards & all
operational areas.

Manual Cleaning of
internal roads & other
operational areas




o Time to time Cleaning &
lifting of cargo spillages.

o Established 27 nos. of truck
tyre tarpaulin covering
stations and ensuring all
the outbound cargo trucks
& rakes are covered with
tarpaulin to avoid transit
spillages.

o Operating an automatic
sensor-based Truck tyre
washing facility and
ensuring all the outgoing
cargo carrying trucks tires
passing through North Side
port are properly cleaned
before leaving the port
premises




o Ensuring all the outbound
cargo rakes are covered
with tarpaulin and
tightened with rope to
avoid transit spillages.

o Developed block plantation
around the stack yards.

o A wind barrier screen of 14
meters’ height and 450
meters length has been
developed adjacent to the
coal yard, supported with
greenbelt is developed at
10-12 meters’ height
adjacent to the wind
screen structure.
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Additional CAAQMS stations in AKPL site

North West direction of the port
Latitude : 14°16'0.36"N
Longitude : 80° 4'36.95"E.

South direction of the port
Latitude : 14°14'2.49"N
Longitude : 80° 6'34.63"E

Periodical Air Monitoring Locations by 37 Party NABL Laboratory
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F.No. 11-62/2009-1IA.1I1
Government of India
Ministry of Environment & Forests
{IA Division)

i

Paryavaran Bhawan,
CGO Complex, Lodhi Read,
New Delhi - 110 003.

Dated: 13t November, 2009.
To
M/s. Krishnapatnam Port Company Ltd.,
1259, Lakshmi Towers,

Road No.36, Jubilee Hills,
Hyderabad - 500 032, -
Subject: Environmental and CRZ clearance for the development
of Krishnapatnam Port in Phase-II at Krishnapatnam, Sri
Potti Sriramulu Nellore District, Andhra Pradesh by M/s.
Krishnapatnam Port Company Ltd. - Reg.
F*kek
This has reference to your application No: KP/MoEF/PH-1I/113,
dated 06.05.2009 and subsequent letters dated 13.05.2009 seecking pricr
Environmental and CRZ Clearance for the above project under the EJA
Notification ~ 2006 and Coastal Regulation Zone (CRZ) Notification,
1991. The proposal has been appraised as per prescribed procedure in
the light of provisions under the EIA Notification — 2006 and Coastal
Regulation Zone Notification, 1991 on the basis of  the mandatory
documents enclosed with the application viz., the Qudstionnaire, EIA,
EMP and the additional clarifications furnished in response to the
observations of the Expert Appraisal Committee constituted by the
competent authority in its meetings held on 20t - 22nd July, 2009 and
27th - 28 August, 2009.

2. It is interalia, noted that the proposal involves the development of
existing. all weather, deep water, multipurpose port in Phase-II at
Krishnapatnam with an investment of 'Rs.6000 Crores. The
Environmental Clearance for the phase-I was issued vide letter No.10-
22/2005-IA-1Il, dated 26-07-2006. The Krishnapainam deep water Port
is located at Latitude 14°% 15° 10" N and Longitude 80° 08’ 5” E on East
Coast. The facilities created so far are located on the northern bank of
Khandaleru creek. The existing port covers an area of 440 Ha and
consists of three operating berths of 850 m lefigth. The berthing facilities
developed so far include one Iron Ore Berth of 262 m, one Coal Berth of
338 m and one General Cargo Berth of 250 m to accommodate Panamax
vessels of 60,000 DWT to handle 18million tones of iron ore, 6million
tones of iron ore, 4 million tones of general cargo. The length of approach
channel is 8.50 km with uniform width of 160 m and draft of (-} 14.40
m. The length of entrance channel of 1.50 km with uniform width of 160
m and draft of {-) 13.80 m. The diameter of the tuming basin is 450 m

=0l ,
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with a depth of (-} 13.80 m. The port is provided with two break waters

and the length of North Breakwater is 606 m extending from the shore

upto (-] 2.50 m contour depth, the length of Scuth Brealkwater is 1607 m
extending from the share upto {-) 5.0 m contour depth. KPCL has
undertaken further studies on tranquility of harbor basin as a result of
which the alignment of the channel has been changed to 84.500 N

agamst 1050 N.

3. . The Phase-II development activities spread over an area of 800 Ha.
It include the extension of North Breakwater to 1312 m to a depth of (-)
5.5 m and South Breakwater to 1624 m to a depth of (] 5.8 m for better
tranguility inside the basin., The. Phase-ll developmernt includes
consgtruction of 4 dedicated cogl berths o North and one on South with
a capacity to handle about 39 MTPA; one Container berth-on North and
S.container berths on South to handle 3.3¢ million TEU, In addition, 2
General Cargo Berths on North of 5.0 MTPA capacity for handlmg
heterogeneous solid cargo and one POL berth for handling 0.3 MTPA of
Hgquid cargd using flexible Hoses. The mew cofstructisn mqiudﬂs
additional dredging at berths from (=) 13.2 m €D to {-) 15.0 / (-} 18.0 @
CD tb accominodate bulk cargo vessels, The depth of the approach

channel will be inéreased from (-} 1440 m CD to ( 21:0 m CD and

Turning Gircle will be increased from (- 13.80 m CD to () 20:50 m CD.
The total additional dredging required for beiths,; deepéning of inner and

otter channels and turning circle will be about 52.0 milli_o‘h cum, Qut of.
“ which 9.0 million cum will be utilized for reclamation purpose. The

palance dredge material of about 43.0 million cum will be disposed

beyond (-} 20.0 m depth in designated offshore disposal site - as
~détermined by the National Institute of Ocean Technology (NIOT] for

phase -1 by suitably extending the phase-I dumping grounds to 5 km x 7
km for Phase-II disposal after duly cenforming by additional
mathematzcal model studies. Fugitive dust modeling studies for coal

-4, As per the Nationgl Institute of Oceanography (NIO), the proposed
" development activities fall within the 500 m. of CRZ area to the open sea

and 200 m in the case of Khandaleru creek Buckinghsm Canal. The
coastal stretch on the northern side near the breakwaters is covered by

_sand and Casuarina trees. The existing mangroves adjacent to the
. Buckingham Canal are protected as stipulated in the Ervironmental
) Clearance accorded on 26-07-2006. There are no ccologlcally sensitive
caieas in “the vicinity of Port. The Indian National Centre for Ocean
Information Services (INCOIS) carried out the study on Shoreline
. Changes due to construction of the port fatilities. The s_tu,dy results

show that there is mo significant permanent change in thé shoreline
except slight erosion on the northern side and small deposition on the

 southern side of breakwaters ‘The monitoring is bemg c‘ontmued to

e o et e

" handling and storage areas were carried out Using the Industrial Source

- Complex, Short Term (ISCST3) dispersion model which reveals that the
resultant ground level concentrations are found to be well within the
National Ambient Air Quality Standards (NAAQS).
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obtain more data to decide on the nature of stability measures that
maybe called for over a longer period.

5. The project falls under activity 7{e) “Port and Harbours” of EIA
Notification 2006 and also attracts CRZ Notification 1991. The
construction and expansion of Ports and Harbours along with
infrastructural facilities mcluding operational construction activities are
permitted as per para 2 (viii) of the Notification. The proposed
development activities fall within 500 m CRZ area to the open sea and
100 m. in the case of Kandaleru creek Buckingham Canal. The area of
proposed port is classified as creek as per the CRZ landuse land cover
map of the area and falls under CRZ-IIl and the inter tidal zone 1s falling
in between HTL and LTL is categorized as CRZ I (11). The costal stretch
on the northern side near the back waters is covered by sand and
casuarina trees. The Government of Andhra Pradesh has forwarded the
proposal for the issue of CRZ Clearance vide letter No.2286/CZMA/
2009, dated 11.05.2009. For the Phase-IlI development of port, TOR was
issued on 4t April, 2008 and public hearing was held on 20.02.2009,

4. The Expert Appraisal Committee, after due consideration of the
relevant documents submitted by the project proponent and additional
clarifications furnished 1in response to its observations, have
recommended for the grant of Environmental and CRZ Clearance for the
project.  Accordingly, the Ministry hereby accord necessary
Environmental and CRZ Clearance for the above project as per the
provisions of EIA Notification — 2006 and CRZ Notification, 1991 and its
subsequent amendments, subject to strict compliance of the terms and
conditions as folﬁ&ows:

5. Specific Conditions:

(1) All the conditions as stipulated by the Forests & Environment
Department, Govt. of Andhra Pradesh vide letter No. 2286/
CZMA /2009, dated 11.05.2009 shall be strictly complied.

(i)  All the details/information submitted by the project proponent
vide letter No. KP/MOEF/PH-II/ 174, dated 17.08.2009 shall be
strictly complied.

(iii)  The hydro-dynamic studies shall be undertaken to ascertain
the impact to the shoreline in the stretch and ecologically
sensitive areas and the report shall be submitted to the
Ministry.

(iv)  Ministry has taken a decision that the plantation of mangroves
shall be undertaken on an area of 50 ha., as the phase-II of the
project spreads over 800 ha.
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(v) Six monthly monitoring shall be carried out and a comparative
analysis shall be made to examine for any mitigative measures
required.

(vij The temperature, salinity and tidal inflow shall be monitored
weekly.

(viij The greenbelt of 100 m. width shall be developed around the
coal stack yard as per the request in the public hearing.

{viil)) Impact on the d‘féwal of the water from the Kandaleru creek
shall be regularly monitored and report submitted to the
Ministry.

(ix} Continuous monitoring on disposal of dredged material shall be
put in place for both pre and post mnonsoon periods.

(%) No construction work other than those permitted in Coastal
Regulation Zone Notification shall be carried out in Coeastal
Regulationn Zone area,

(x1)  Oil spills if any shall be properly collected and disposed as per
the Rules.

{xii) The approach channel shall be properly demarcated with
lighted buoys for safe navigation and adequate traffic control
guidelines shall be framed. The fishermen shall be suitably
educated and informed about the traffic guidelines.

(xi1)) The project proponent shall set up separate environmental
management cell for effective implementation of the stipulated
environmental safeguards under the supervision of a Senior
Executive.

(xiv) No destruction of mangrove is permitted. The project proponent
shall take up mangrove plantation/green belt in the project
area, wherever possible. Adequate budget shall be provided in
the Environment Management Pian for such mangrove
development.

(xv)] The funds earmarked for environment management plan shall
be included in the budget and this shall not be diverted for any
other purposes.

(xvi) There shall be no withdrawal of groundwater in Coastal
Regulation Zone area, for this project. In case any ground water
is proposed to be withdrawn from outside the CRZ area, specific
prior permission from the concerned State / Central
Groundwater Board shall be obtained in this regacd.
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(xvil) The Hazardous waste generated shall be properly collected and
handled as per the provisions of Hazardous Waste.
(Management, Handling and Transboundary Movement) Rules,
2008.

(xviii) The waste water generated from the activity shall be collected,
treated and reused properly.

(xix) Sewage Treatment facility should be provided in accordance
with the CRZ Notification.

(xx} No solid waste will be disposed of in the Coastal Regulation
Zone area. The- solid waste shall be properly collected,
segregated and disposed as per the provision of Solid Waste
{(Managemient and Handling) Rules, 2000.

(xxi] Installation and operation of DG set if any shall comply with
the guidelines of CPCB.

{(xxii) There shall be no reclamation / dredging of areas.

(xxiii) Air quality including the VOC shall be monitored regularly as
per the guidelines of CPCB and reported.

{(xxiv) The project proponent shall undertake green belt development.

(xxv) Necessary clearances from all the concerned agencies shall be
obtained befere initiating the project.

(xxvi) Project proponent shall install necessary oil spill mitigation
measures in the shipyard. The details of the facilities provided
shall be informed to this Ministry within 3 months from the
date of receipt of this letter.

(xxvii} No hazardous chemicals shall be stored in the Coastal
Regulation Zone area.

(xxxviii) The project shall not be commissioned till the requisite water
supply and electricity to the project are provided by the PWD/
Electricity Department.

(xxix) Specific arrangements for rainwater harvesting shall be made
in the project design and the rain water so harvested shall be
optimally utilized.

(x¥xx} The facilities to be constructed in the CRZ area as part of this
project shall be strictly in conformity with the provisions of the
CRZ Notification, 1991 and its amendment. The facilities such

2@@/\4’”
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as office building and residential buildings which do not require
water front and foreshore facilities shall not be constructed
within the Coastal Regulation Zone area.

.//

General Conditions:

Adequate provision for infrastructure facilities including water
supply, fuel and sanitation must be ensured for construction
workers during the construction phase of the project to avoid
any damage to the environment.

Appropriate measures must be taken while undertaking digging
activities to avoid any likely degradation of water quality.

Borrow sites for each quarry sites for road construction
material and dump sites must be identified keeping in view the
following:

(2) No excavation or dumping on private property is carried out
without writien consent of the owner.

(b) No excavation or dumping shall be allowed on wetlands,
forest areas or other ecologically valuable or sensitive
locations.

(c}] Excavation work shall be done in close consultation with
the Soil Conservatibn and Watershed Development Agencies
working in the area, and

(d) Censtruction spoils including bituminous material and
other hazardous materials must not be allowed to
contaminate water courses and the dump sites for such
materials must be secured so that they shall not leach into
the ground water,

The construction material shall be obtained only from approved
quarries. In case new quarries are to be opened, specific
approvals from the competent authority shall be obtained in
this regard.

Adequate precautions shall be taken during transportation of
the construction material so that it does not affect the
environment adversely.

Fall support shall be extended to the officers of this Ministry/
Regional Office at Bangalore by the project proponent during
inspection of the project for monitoring purposes by furnishing
full details and action plan including action taken reports in

P /\WL.
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respect of mitigation measures and other environmental

protection activities.

(viil Ministry of Environment & Forests or any other competent
~authority may stipulate any additional conditions or modify the
existing ones, if necessary in the interest of environment and

the same shall be complied with.

(vili) The Ministry reserves the right to revoke this clearance if any of
the conditions stipulated are not complied with the satisfaction
of the Ministry.

(ix}  In the event of a change in project profile or change in the
implementation agency, a fresh reference shall be made to the
Ministry of Environment and Forests. |

(x}  The project proponents shall inform the Regional Office as well
as the Ministry, the date of financial closure and final approval

of the project by the concerned authorities and the date of start
of land development work.

(xi) Andhra Pradesh Pollution Control Board shall display a copy of
the Clearance letter at the Regional Office, District Industries
Center and Collector’s Office/Tehsildar’s office for 30 days.

7. These stipulations would be enforced among others under the
provisions of Water (Prevention and Control of Pollution) Act 1974, the
Air (Prevention and Control of Pollutionn} Act 1981, the Environment
(Protection) Act, 1986, the Public Liability (Insurance) Act, 1991 and EIA
Notification 1994, including the amendments and rules made thereafter.

8. All other statutory clearances such as the approvals for storage of
diesel from Chief Controller of Explosives, Fire Department, Civil Aviation
Department, Forest Conservation Act, 1980 and Wildlife {Protection) Act,

1972 etc.'shall be obtained, as applicable by project proponents from the
respective competent authorities.

9. The project proponent shall advertise in at least two local
Newspapers widely circulated in the region, one of which shall be in the
vernacular language informing that the project has been accorded
Environmental Clearance and copies of clearance letters are available
with the Andhra Pradesh State Pollution Control Board and may also be
seen on the website of the Ministry of Environment and Forests at
htto:/ fwww.envfor.nic.in. The advertisement should be made within 10
days from the date of receipt of the Clearance letter and a copy of the

same should be forwarded to the Regional office of this Ministry at
Bangalore.

393



504

10.  Environmental clearance is subject to final order of the Hon'ble
Supreme Court of India in the matter of Goa Foundation Vs. Union of
India in Writ Petition (Civil) No.460 of 2004 as may be applicable fo this
project.

11.  Any appeal against this Environmental Clearance shall lie with the
National Environment Appellate Authority, if preferred, within a period of
30 days as prescribed under Sectmn 11 of the National Environment
Appellate Act, 1997.

12. A copy of the clearance letter shall be sent by the proponent to
concerned Panchayat, Zilla Parisad/Municipal Corporation, Urban Local
Body and the Local NGO, if any, from whom suggestions/
representations, if any, were received while processing the proposal. The
clearance letter shall also be put on the website of the company by the
proponent.

13.  The proponent shall upload the status of compliance of the
stipulated EC conditions, including results of monitored data on their
website and shall update the same periodically. It shall simultaneously
be sent to the Regional Office of MoEF, the respective Zonal Office of
CPCB and the SPCB. The criteria pollutant levels namely; SPM, RSPM,
S0z, NOx (ambient levels as well as stack emissions) or critical sectoral
parameters, indicated for the project shall be mohitored and displayed at
a convenient location near the main gate of the company in the public
domain.

14. The project proponent shall also submit six monthly reports on the
status of compliance of the stipulated EC conditions including resulits of
monitored data (both in hard copies as well as by e-mail} to the respective
Regional Office of MoEF, the respective Zonal Office of CPCB and the
SPCR.

15. The environmental statement for each financial year ending 31st
March in Form-V as is mandated to be submitted by the project
proponent to the concerned State Pollution Control Board as prescribed
under the Environment (Protection} Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with
the status of compliance of EC conditions and shall also be sent to the
respective Regional Offices of MoEF by e-mail.

f

)
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(Bharat Bhushan)
Director {IA-III)

) 2.1 ey
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Copy to:

(1) The Special Chief Secretary, Department of Environment, Forests,
Science and Technology, Government of Andhra Pradesh, Secretariat,
Hyderabad. . P

(2) The Chairman, Central Pollution Control Board, Parivesh Bhawan,
CBD-cum-Office Complex, East Arjun Nagar, Delhi- 110 032,

(3) The Chairman, Andhra Pradesh Coastal Zone Management Authority
and Environment, Forests Science and Technology, Government of
Andhra Pradesh, Hyderabad.

(4) The Member Secretary, Andhra Pradesh Pollution Control Board,
Hyderabad.

(5) The CCF, Regional Office, Ministry of Environment 8 Forests(3Z),
Kendriya Sadan, IVth floor, E&¥F wings, 17% Main Road,
Koramangala I Block, Bangalore - 560 034. ‘

(6) IA - Division, Monitoring Cell, MOEF, New Delhi ~ 110 003.

(7) Guard file.

/

{(Bharat Bhushan)
Director (1A-11I)

—ra

N
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ANDHRA PRADESH POLLUTION CONTROLBOARD oo, 040 287500 396
PARYAVARAN BHAVAN, A3, INDUSTRIAL BSTATE, [ " " "0
SANATHNAGAR, IYDERABAD - 500 018. tams - Salisya Nivarana

‘Website : appch.ap.nic.in

CONSENT & AUTHORISATION ORDER
BY REGISTERED POST WITH ACKNOWLEDGEMENT DUE

Consent Order No : APPCB/VJA/NLR/6IZ/CFO/HOIZOTT- ?#3(??“ Date ;: 02.02.2011

{Consent Order for Existing/New or altered discharge of sewage and/or rade sfffuents/outlet under
Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and amendments thereof,
Operation of the plant under seciion 21 of Air (Prevention & Control of Pollution) Act 1981 and
amendments thereof and Authorisation / Renewal of Authorisation under Rule 5 of the Hazardous
Wastes {(Management, Handling & Transboundary, Movement} Rules 2008 & Amendmaents thereof.

CONSENT is hereby granted under section 25/26 of the Water {Prevention & Control of Pollution}
Act, 1974, under section 21 of Air {Preventicn & Control of Pollution) Act 1681 and Authosisation
under the provisions of HW (MH & TM) Rules (hereinafter referred to as 'the Acts’, “the Rules") and
the rules and orders made thereunder to

M/s-Krishnapatnam Port Company Lid.,
{Renewal & Expansion),

Krishnapatnam Village,

Muthukur Mandal, '

Neflore District — 524 344

E-mail: customerservice@krishnapatnamport.com

(hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant to discharge the

effuents from the ouflets and the guantity of Emissions per hour from the chimneys as detailed
below.

i} Out lets for discharge of effluents:

Qutlet Chutlet Description Max Daily Point of Disposal
No. » Bischarge
1 Domestic effluents after 150.0 KLD Treated water should be used for
treatment in STP. i plantation.

ify Emissicns from chimneys! i
!

S. Description of Chimney Quantity of Emissions in s
No i Nm3/hr. at peak flow
1. | Stack attached to 1 x 320 KVA + 1x250 KVA + 1x160
KVA+1X180KVA+1X€25KVA+1 X 62.5 KVA
D.G.Sets i

it} HAZARDOUS WASTE AUTHQR!SATEON (FORM ~ 1) [See Rule 5 (4)}
1. Number of Authorisation and date Djf issue - APPCB/VIANLRMOS/HWM Dt 02/02/2011

2. Mfs. Krishnapatnam Port Co. Lid, }(rishnapatnam V), Muthukur (M), SPSR Nellore District., is

hereby granted an autherization to {Gperate a facility for collection, reception, storage, freatment,
transport and disposal of Hazardoufs Wastes namely:

»  HAZARDOUS WASTES WITH. RECYCLER OPTION:

S. | Name of the Hazardous || Stream Quantity of Disposal Option
No. Waste Hazardous
waste
1. Waste oif from D.G. Set  {15.1 of Schedule -} 1000 LPA Autharised
) Reprocessors/
2. Waste oil from ships 5.1 of Scheduie — | 2.5 1akh LPA | Recyclers.

Page 1 of 4
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This consent order is valid for handling various port activities with installed capacities as
mentioned helow.

S.No Products ’ Quantity 1
1 Coal 22 Million Tons/Annum 1
2 tran Ore 18 Million Toens/Annum

3 Ferilizers, Focd Grains, sugar, | 6.5 Million Tons/Annum (4 MTPA + 2.5 MTPA}
Cement & Cement Clinker, Barites,

Feldspar, Edible Oils

4 Container Cargo 0.3 MTEU

Total 46.5 Million Tons cargo & 0.3 MTEUsPA

This order is subject to the provisions of "the Acts’ and the Rules' and orders made thereunder and

further subject to the terms and conditions incorporated in the schedule A, B & C enclosed to this
order.

This combined order of consent & Hazardous Waste Authorization should be valid for a period
ending with the 31> day of Qctober, 2012.

Sd/f-

MEMBER SECRETARY
To

M/s. Krishnapatnam Port Company Ltd.,
Krishnapatnam Village,

Muthukur Mandal,

Nellore District — 524 344

HTLCFB.O I
fmm%\‘é‘(ﬁgﬁgmﬁ {CFOéﬂ/
SCHEDULE — A

All the conditions stipulated in the Schfedule — A of the eatlier combined CFO & HWA order Na

APPCB/VSP/VJAINLRI633/CFO/HG/2009-582, dated 08.06.2009 remains same. The indushy e

should ensure consisient compliance of each condition of Schedule-A". .
|

: | SCHEDULE -B
Special Conditions I

1. The industry sheould take steps :tc- reduce water consumption fo the extent possible and
consumption should NOT exceed the quantiies mentioned below:

S. Purpose quantity :
No 5 ‘ '
1. Dust suppression 550,90 KLD |
2. Domastic 1 400.0 KLD
3. Gardening / Irrigation 400.0 KLD
4. Misceilaneous (Flre protection 650.0 KLD
services)
Total 2,000.0 KLD

2. The Krishnapatnam Port should filé the water Cess returns in Form-l as required under section
(5) of Water (Pravention and Control of Pollution) Cess Act, 1977 on or before the 5th of every
calendar month, showing the quantity of water consumed in the previous month along with water
meter readings. The industry should remit water cess as per the assessment orders as and
when issued by Board. |

3. The Krishnapatnam Port shaould comply wrth ambient air guality standards of PM;p (Particulate
Maﬁer size less than 1ng) - 100|pgl m®; PM;5 (Par‘ﬂculate Matter size less than 2.5 pm) - 80

pg! m% 50, - 80 pg/ m™; NG, - 80 pg/m®, NH; - 400 pg/m® autside the factory premises at the
penphery of the port, |
Standards for other parameters as mentioned in the National Amlment Air Quality Standards
CPCB Notification No.B-29016/20/90/PCI-1, dated 18.11.2009
Noise Levels: Day time; (6 AMto 10 PM) - 75 dB (A)
Nighttime (10 PM to 6 AM) - 70 dB (A).

4, The Krishnapainam Port should not increase the capacity beyond the permitted capacity

mentioned in this order, without obtaining CFE & CFO of the Board.

Page 2 0of 4
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15.

16.

17.
. The Krishnapatnam Port should ;}fowde empty dusty cargo vehicle washing / dry cleaning

19.
20,
. The Industry should not store any hazardous cargo containers within premises.
- 22,

23

24,
. 25,

. The Krishnapatnam Port should store fuel oils used for construction equipment vessels / vehicles

27.

28.

29,

30.

31

32.

508

The industry should comply with emission limits for DG sets upto 800 KW as per the Notification
(3.8.R.520 (E}, dated 01.07,2003 under the Environment ( Protaction ) Amendment Rules, 2003
and G.3.R.448(E), dated 12.07.2004 under the Environment { Protection ) Secend Amendment
Rules, 2004. in case of DG sets more than 800 KW should comply with emission limits as per
the Notification G.S.R.489 (E), dated 09.07.2002 at serial no. 96, under the Environment (
Protection ) Act, 1986.
The Krishnapatnam Port should procure road sweeping machines and report the compliance to
RO, 8PSR Nellore, and all port internal roads should be cleaned ragularly.
The industry should install and commission Ceninuaus Ambient Air Quality Monitoring Station
within the plant as per the specifications of CPCB for online monitoring of SOz, NOx, PMas, PMig
with networking facility to Head Office, APPCB and report the compliance to the R.OJ, SPSR
Nellore.

The industry should ensure that the trucks transporting cargos from the berth should be
covered with tarpauiin fo avoid fugitive emissions / spillages.

Conveyor bells and other transfer points should be covered with Gl sheets to mitigate fugitive
emissions.

. The industry should unload iron ore through wagon tipplers only.
11

The Krishnapatnam Port shouid provide water sprinklers for effective control of fugitive
emissicns generatad during handling of cargo and increased volume of vehicular fraffic

. The Krishnapatnam Port should follow the directions issued by the Board from time to time.
. The industry should provide proper automated Mechanical Dust Separation Systern (MDSS) for

14,

all stock yards, dusty cargo berths and convayor belts.

The Industry should suspend dusty cargo operations if the wing velocity reaches 20 KMPH and
all Mechanical Dust Separation System (MDSS) sprinklers should start immediately

The Krishnapatnam Port should develop 50 mis wide thick green belt along the boundary of the
port. In addition o the general greenbelt around port area, separate greenbelts should be
provided for atleast 20 mirs width arcund the Iron Ore ard coal stack yards.

The Krishnapatnam Port should not establish any other stock yards other than designated stock
yards.

The Krishnapatnam Port should provide unit bag filter or Telescopic chute at ship loading pomts

system to clean all cutgoing dusty cargo empty vehicles,

The Krishnapatnam Port should provide Separate energy meters for Effluent Treatment Plant
{ETP} and Alr pollution Control equipments to record energy consumed

The Krishnapatnam Port should not allow any hazardous wastes through the port.

Incase a leaky container of hazardgus cargo is found, a separate permission of the Board may
be obtained after establishing the quantity and the type of waste for disposal.

All types of the fertilizers should be stored in the closed warehousas only. The propenent should
ensure that there should not be any|open storage of urea or any other feriilizer materials and ali
urea & fertilizer material handling warehouses should be provided with effluent treatment plants
The industry should submit monthly momtonng reports to R.0O, Nellore.

The industry should maintain the compllance of CFE (Expansion) order dated. 08.05.2010

in a well designed manner and protect them against fire hazards by consiruction of compound
wall to prevent access to unauthorized elements. The surface run off from storage area should
pass through oil water separator before being discharged.

The Krishnapatnam Port should previde fire detection and fire fighting facilities with adequate
water starage in fire prone areas in consultation with Directorate of fire fighting.

The Krishnapatnam Fort should maintain the Malaria contro} programme and Health facilities in
the operation phase. Vector control programmes should be taken up in the operational phase.
Cantrof of alf breeding ground by the use of larvicide’s in addition to control of adult mosquitoes.
The health team should include a tramed entomologist.

The Krishnapatnam Port should censtztute a task force to check the vehicle emissions on
permanent basis.

The Krishnapatnam should comply wlih the following for control fugitive emissions:

a. Fully mechanized handling faquspment for leading and unioading operations.

b. Ciosad conveyor helt with water sprinkfing arrangement for suppressmﬂ of dust while
conveying dusty carges Ilke coal and iron ore. Specially designed iron ore ship ander
with goose neck chute to reduce drop height of iron ore into the ship.

¢. All the vehicles involved in ﬁransportai‘ion of cargo should be covered with tarpaulin.

d. Vehicles should be managed o avoid traffic confessions and should provide empty
dusfing vehicle washings:/ dry cleaning system to ciean all out going carge vehicles.

e. Based on traffic density / vehicular movements anticipated from the pert, parking
facilities wili be provided.

f. Automated mechanical water sprinkiing shouid be provided on roads and at dusty cargo
storage areas, for suppression of dust.

The Krishnapatnam.Part should estahblish adequate number of ground water menitoring locations
on scientific basis and the same shauld be monitored every six months.

The Krishnapatnam Poit should construct the storm water drains to avoid the contamination of
run off with other effluents within three months and report the compliance to the R.0. Neliore.

Page 3 of 4
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33. The Krishnapatnam Port should construct & commission Sewerage Treatment Plant (STP) for
sewage generated in the port area and affer freatment should be used for washing purposes /
flushing sewers f green belt development ete., and the treated sewage should not be disposed
off into the sea.

34. The Krishnapatnam Port should consfitute a Envirenment Management cell with gualified and
trained staff.
35. The Krishnapatnam Port should prepare onsite and offsite emergency action plan after carrying
out risk analysis and hazop studies.
36. The Krishnapatram Part shouid take up the task of proper master plan for areas surraunding the
port and ensure that no slum development and unauthorized construction oceur in the area.
37. The Krishnapatnam Port should comply with the conditions of CFE order No.633/PCB/CFE/RC-
NLR/HG/2010, dated 08.05.2010.
38. The applicant should submit Environment statement in Form V before 30" September every year
as per Rule No.14 of E (P} Rules, 1986 & amendmenis.
SCHEDULE-C
[see Rule 5{(4)]
[ CONDITIONS OF AUTHORISATION FOR OCCUPIER OR OPERATOR HANDLING
HAZARDOUS WASTES ]
The industry should give top priority for waste minimization and cleaner production practices.
2. The industry should not stere hazardous waste for more than 90 days as per the Hazardous
Wastes (Management. Handling and Transboundary Movement) Rules, 2008 and amendments
thereof.

3. The industry should store Used / Waste Oil and Used Lead Acid Batteries in a2 secured way in
their premises till its disposal.

4. The industry shouid not dispose Waste 0|ls to the traders and the same should be dlsposed to
the authorized Reprocessors/ Recyclers.
5. The industry shouid dispose Used Lead Acid Batteries to the manufacturers / dealers on
buyback basis. .
6. The industry should not dispose spent solvents / mixed spent solvents to the traders.
7. The industry should {ake necessary practical steps for prevention of oif spillages and carry over
of oil from the premises.
8. The industry should maintain 6 copy manifest system for transportation of waste generated and
a copy should be submitted to! Board Office and concerned Regional Office.
9. The industry shouid maintain; good house keeping & maintain proper records for Hazardous
Wastes stated in Authcrzsatlon
10. The industry should maintain: proper records for Hazardous Wastes stated in Authorisation in
FORM-3 i.e., guantily of Incinerable waste, land disposal waste, recyclable waste etc., and file
annual returns in Form- 4 as per Rule 22(2) of the Hazardous Wastes (Management, Haﬂdhng
" & Transboundary Movement) Rules, 2008 and amendmentis thereof.
11. The industry should dispose of e-waste to the authorised récyclers only. .y
12. The industry should submit the condition wise compliance report of the conditions stipulated in

Schedule A, B & C of this order on haif yearly basis to the concerned Regional Office and the
copy marked to the Board Off ice, Hyderabad.

-

Sdi-
MEMBER SECRETARY

To

M/s. Krishnapatnam Port Company Ltd.,
Krishnapatnam Village,

Muthukur Mandal,
Nellore District - 524 344

NT.CFRBO I
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Annexure C
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Annexure - D

Currently the following Air pollution Control Measures are taken by AKPL at South
side to mitigate the pollution:

1.

Fixed DSS (Dust Suppression System) already installed at south side of the
port.

AKPL deployed Vacuum Road sweeping machines to control dust at
appropriate places.

Dust Suppression System (DSS) tankers fitted with pressure pumps to
suppress the dust emissions at yards and progressively increased water
sprinklers & other required dust containment / suppression measures to
mitigate the dust emissions on vehicular movement during cargo evacuation.
Ensuring 100% Tarpaulin coverage to Coal Trucks on par with the cargo
handling capacity.

Truck Wheel wash system installed at exit area of south side of the port.

406

- Lo

' outh side Dust uppression system
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Annexure - E
AKPL Green Belt details

» The greenbelt development at Adani Krishnapatnam Port Limited has been
provided with 1T00m width along the port boundary and 20 m around the coal
stock yard zones.

» AKPL is maintaining green belt area 170 Acres at south side of the Port and
357.817 Acres towards North side of the Port.

» The development of greenbelt is a continuous process in AKPL. Up to the

Financial year 2024-2025, the total plantation in the Port is about 213.60
Ha.

Photographs of Nursery & Greenbelt:

S
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